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COUNCIL OF STATE.
Monday, 11th September, 1933.

The Council met in the Council Chamber at Viceregal Lodge at Eleven of
the Clock, the Honourable the President in the Chair,

MEMBER SWORN :

Major-General James Drummond Graham, C.B., C.LE., K.H.S,
(Government of India : Nominated Official).

QUESTIONS AND ANSWERS.

ForMATION OF A CENTRAL JUTE COMMITTEE AND THE ASSIGNMENT OF THE
Jutk Tax.

148. THE HonNoURABLE KnaN Bamapur SyeEp ABDUL HAFEEZ:
(1) Will Government be pleased to state whether any action has been taken
to give effect to the formation of a Central Jute Advisory Committee ? If no
action has been taken, why not ?

(2) When do Government propose to form this Committee ?

(3) Will Government please state whether the Bengal delegates to the
Round Table Conference and to the Joint Parliamentary Committee asked for
the assignment of the jute tax to the Government of Bengal to enable it to
balance Bengal’s budget, and whether Government have decided to accept
their recommendations ? If they have not accepted their demands in full
what is their final decision in the matter ?

Tue HoNouraBLE KuaN Banapur Mian Sik FAZL-I-HUSAIN:
(1) and (2). If the Honourable Member is referring to the recommendation of
the Royal Commission on Agriculture in India, that a Central Jute Committee
should be formed on the lines of the Indian Central Cotton Committee, I may
state for his information that the matter is still under consideration. It has
not been possible to take any action in view of the prevalent financial strin-
gency.

(3) The attention of the Honourable Member is invited to paragraph 137
of the proposals in the White Paper.

ArpoINTMENT OF MusLiM Jupges IN THE CaLcurra Hice Courrt.

149. THe HoNouraBLE KuaN Bamapur Syep ABDUL HAFEEZ:
(1) Will Government be pleased to state whether the appointments of the
Judges of the Caloutta High Court are made on the advice and recommenda-
tion of the Provincial or the Central Government
Mo4Cs (219)
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(2) Is Government aware that formerly the High Court Judges were
appointed from outside the province as in the case of the Madras High Court
when a Bengal man was appointed there ?

(3) Is Government aware of the dissatisfaction of the Muslim community
of Bengal at a 6 per cent. representation in the High Court in a province where
they are 54 per cent. ?

. (4) Is it & fact that for the last 17 years there has been one and only one
Muslim Judge in the Calcutta High Court ? i

(5) Is it a fact that by rule or convention proportions are fixed for the
Indian Civil Service and members of the English Bar? Do Government con-
template the reservation for Muslims of a certain proportion of the appoint~
ments of the Judges in the Calcutta High Court with the proviso that
a8 long as local talent is not available appointment should be made from
outside the province ?

THE HoNoURABLE MR. M. G. HALLETT : (1) Permanent appointments
are made by His Majesty under section 101 of the Government of India Act
and not in the manner suggested by the Honourable Member.

(2) Government are aware of cases in which vacancies in the High Court
of a province have been filled by the appointment of a.lawyer practising in
another province.

(8) Government are aware that the Muslim community would welcoine
the appointment of more Muslim Judges.

(4) The Honourable Member’s statement is correct so far as pcrmanent
Judges are concerned. In 1931 a second Muslim acted as a Judge in the
High Court while there was already a permanent Muslim Judge.

(6) As the Honourable Member is no doubt aware it is proposed in the
ite Paper to abolish the reservation of proportions of Judgships for mem- .
bers of the Indian Civil Service and for barristers. Government are certainly
not prepared to introduce a reservation in favour of any community.

PrESENT PosiTiON AND FUTURE oF THE Suaar INDUSTRY 1N INDIA.

150. The: HoNourasLe MR. JAGADISH CHANDRA BANERJER:
(1) Has the attention of Government been drawn to the statement of Haji
Abdulla Haroon, M.L.A., published in Advamce of June 17th, 1933 (dak
edition), regarding the future of the sugar industry in India ?

. (2) Do Government intend to contradict what has been said by the Haji
Ssheb ¢ If not, why not ? '

(3) What was the quantity of import of Java sugar into India during the
year 1931-32 ¢

. (4) What is the present position of the sugar industry in India and what
is the total output of sugar produced in India during the year 1931-82 ¢

(6) How many new suga' factoties have been cstablished in India Froin
January, 1931 up to July, 1933 ? :
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(6) Will Govermment ke pleased to state the tespevtive quantities of sugar
duced in India during the year 1931-32, by the factories owned and managed
Indians and. by those under Enropesn management and ownership ¢

Tar HoNouraBte Kiaxw BamabvR Muaw Sir FAZL-I-HUBAIN'

(1) Yes. -

(2) Government do not consider it necessary either to contradict or to
oonfirm individual expressions of opinion on matters of this kind.

(3) 366,758 tons.

(4) The Honourable Member is referred to the review of the sugar industry
of India by the Sugar Technologist of the Imperial Council of Agricultural
Research, which was published as a supplement to the Indian T'rade Journal,
dated the 18th May, 1933. The total quantity of sugar manufactured in India
during the year 1931-32 was 478,120 tons, including 250,000 tons, which is
only a rough estimate, of the sugar produced by the khandsari process.

(5) As the sugar crushing season in Northern India normally extends
from November to May, figures for the exact period mentioned by the
Honourable Member are not available. No new factories were started during
the seagon 1931-32. The number of new factories working during the season
1932-33 was 27.

(6) T regret that this information is not available.
CLERICAL STAFF OF CURRENCY OFFICES.

151. Tae HoNoURABLE SarpAR 8Hri JAGANNATH MAHARAJ
PANDIT: Will Government be pleased to state whether the clercial staff
of the currency offices in India is divided into two parts, viz., pensionable
and non-pensionable ? If so, how many are pensionable and how many are
non-pensionable in each currency office ?

Tre HoNouraBLE Mr. J. B. TAYLOR : It is correct that the clerical
staff of the currency offices is partly pensionable and partly non-pensionable.
Ini(:lrmation regarding the exact number of each olass is not immediately
available.

Tue HoNoURABLE SaRDAR SuRi JAGANNATH MAHARAJ PANDIT :
When that information will be available, will the Honourable Member state it ?

Tre HonourasLe MRr. J. B, TAYLOR: 1 will have the informatien
collected and will supply it to the Honourable Member.

INDIANTZATION IN THR INDIAN ARMY,

162. Tar HonNouraBLE BarDAR SHRI JAGANNATH MAHARAY
PANDIT: Wil Govetnment be pleased to state their policy in regard to
Indianizing the Army military services in India in view of the new political
reforms to be embodied in the new Constitution Aot ?

His ExceLLeNcy TRE COMMANDER-y-CHIEF :  The present policy

of Indianizing a complete division of infantry, a complete cavalry brigad}(’so and

all their anci services will remain unaffected by the Constitutional reforms. .
»2
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by ’ G e e
Dnmmnon OF THE TERM Cuss Conrosmon

183, Tee  Howousas: SARDAR . SHEI JAGANNATH ‘MAHARAJ
PANDIT: Will Government state the exact meaning of the definition of
the military term, “class composition ™ and its exact operation in rehmon
to recruitment in the military service ?

His ExceLLency THE COMMANDER-IN-CHIEF: All units of the
Indian Army are composed of one or more specified classes or castes. Thus
the class composition of the 1st Punjab Regiment, for instance, is Punjabi
Mussalmans, 8ikhs and Rajputana Rajputs, while the class composition of the
5th Mahratta Light Infantry is entirely Mahrattas.

The class composition, and in many cases the recruiting area for each class
are prescribed by Government with due regard to the numbers of the various
classes and their suitability for military services.

It is then left to the commanding officer to obtain recruits from the
authorised class and area.

SHiwaJ1 MARATHA MILITARY PREPARATORY ScHOOL, POONA.

1564. TEE HoNOURABLE SarDAR SHR1 JAGANNATH MAHARAJ
PANDIT : Will Government state whether they intend to give recognition
to the Shiwaji Maratha Military Preparatory School in Poona in the same
manner as to the Prince of Wales’ Royal Military College at Dehra Dun ?

His ExceLLeNcy THE COMMANDER-IN-CHIEF : No, Sir.

TrE HoNOURABLE SARDAR SHRI"JAGANNATH MAHARAJ PANDIT :
Do the Government propose to give any other sort of recognition to the Shiwaji
Maratha Military Preparatory School in Poona, if not on the exact lines of the
Prince of Wales’ Royal Military College at Dehra Dun ? ~

His ExceLLENcy TRE COMMANDER-IN-CHIEF : That is "ot the inten-
tion at present. The school is in no way a Government institution like the
Prince of Wales’ College and its career today does not show that it deserves
recognition.

ENCOURAGEMENT OF PRIVATE INSTITUTIONS OF PHYSICAL EXERCISE AND
CULTURE AND GYMNASIUMS, ETC.

185. THE HoNOURABLE Sarpar SRt JAGANNATH MAHARAJ
PANDIT: Will Government state generally what their policy is with regard
to the encouragement of private institutions of physical exercise and
culture and gymnasiums, etc., irrespective of the fact whether they are affi-
liated or not to the educational institutions for giving physical training
and teaching discipline on lines approved for the recognised preparatory mili-
tary schools ?

Tae HoNOURABLE KHAN BarADUR MmN Sie FAZL-I-HUSAIN: As
the Honourable Member is aware, Education is a provincial transferred subject
in the Governors’ provinces in India and the matter referred to by the Honour-
able Member, in 80 far as it concerns educational institutions, is the concern of
Local Governments. As regards the value of such training to the Army, which
concerns the Government of India, the latter’s attitude towards institutions
which impart that training is one of sympathy.
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Hvpu anmsmmm' Roou AT Kmmvwmr Sm'non GREAT INDuN ann-
SULA RarLway.

156. THE HONOURABLE SARDAR SHRI JAGANN ATH MAHARAJ
PANDIT : (a) Will Government be -pleased to state whether complaints
have been made to the Traffic Manager of the Great Indian Peninsula Rail-
way complaining against the management and amenities of the Hindu re-
freshment room or hotel for the use of railway passengers at Kurduwadi
station ?

(b) Are Government aware that the Kurduwadi railway station is used
by a very large number of passengers generally of orthodox persuasion going
to and coming back from the sacred shrine of Shri Vithoba at Pandharpur,
practically throughout the year and particularly on the occasion of " the
annual festival ?

(¢) Do Government propose to make arrangements for the proper manage-
ment of the Hindu section of the refreshment room or hotel

Tue HonNouraBe Mr. M. W. BRAYSHAY : Government have no
information, but the matter will be brought to the notice of the Agent, Great
Indian Peninsula Railway, for any action that he may deem necessary.

CASE LATD BEFORE THE CAPITATION RATE TRIBUNAL ON BEHALF OF THE (FOVERN-
MENT OF INDIA.

167. Tee HoNoUraBLE Mr. HOSSAIN IMAM: Is Government in &
pogition now to reply to my question in the Council of 8tate No. 13 of 16th
February, 1933, regarding the case laid before the Capitation Rate Tribunal
on behalf of the Government of India.

His ExceLLENcY THE COMMANDER-IN-CHIEF : I regret that I am not
yet in & position to add anything to the reply given to the Honourable Member’s
question No. 13 on the 16th February, 1933. The Becretary offftate, however,
informed the Joint Select Committee on the 28th July, 1933, that he hoped to
make a fuller statement on the subject in the coming autumn.

INELIGIBILITY OF GRADUATES OF INDIAN MEDICAL COLLEGES FOR APPOINTMENT
TO THE INDIAN MEDICAL DEPARTMENT.

158. Tae HoNoUurABLE Mr. HOSSAIN IMAM : Will Government state
what decision has been arrived at on the matter referred to in reply to my
question in the Council of State No. 48 of 18th February, 1933, regarding the
ineligibility of graduates of Indian Medical Colleges for appointment in the
Indian Medical Bervice ?

His ExceLLeNncy TRE COMMANDER-IN-CHIEF: It is proposed to
defer a decision until the Legislature has completed its consideration of the
Indian Medical Council Bill.

DaTtes aND Nos. oF NOTIFICATIONS REGARDING EXEMPTION FROM INDIAN.
INCOME-TAX OF THE SALARIES OF THE HiGH COMMISSIONER FOR Ixnu,,
ETC.

159, Tee HoNouraBLE Mn. HOSSAIN IMAM: Will Government gm
the date and number of the notification referred to in reply to my question

in the Council of State No. 50 of 18th February, 1933, regarding exemption.
from Indian income-tax of the salarigs of the High Commissioner for India, etc.?
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Fag Honourasie Mr. J. B. TAYLOR: The Nos. of the Notificatiops
are 878-F., dated the 21st March, 1922, 24-Income-tax, dated the 16th June,
1928, gnd 43-Income-tax, dated the 20th October, 1928.

Tue HowourasLt Mr. HOSSAIN IMAM: Will the Government Aay
these notifications on the table ?

Tae HoNouraBLE MR. J. B. TAYLOR : 1 will lay them on the table ih
due course. '

INDIAN MEDICAL SERVICE OFFICERS, ETC., IN PnoercEs

160. Tre HoNouraBLE MR, HOSSAIN IMAM : Will. Government kindly
give the following information about the Indian Medical Service :

(@) The total number of Indian Medical Service officers in each provinoe !

(%) The total number of higher posts reserved for the Indian Medical
Bervice and listed for the Assistant Surgeons in each province ?

(¢) The number of Indian Medical Department officers serving as Civil
8Burgeons in each province and whether they are serving in the listed posts
or in posts reserved for the Indian Medical Service ¢

(d) Willthe Indian Medical Service continue under the new constitution
or will the Indian Medical Service officers be ineligible for aivil employment ?

Tre HonNouraBLE KuaN Banapur Mian Sir FAZL-I-HUSAIN :
(a) A statement .showing the number of Indian Medical Service officers
employed in each province on the 1st August, 1933, is laid on the table.

(b) and (c). A statement giving the details of the civil appointments re-
served for officers of the Indian Medical Service has been placed in the Lib-
rary of the Houge. ‘The appointment of Civil Assistant Surgeons and dudian
Medical Department officers to Civil Surgeoncies or other superior medical
posts in the prgyinces rests with Local Governments. Information in regard
o the number of such appointments is not readily available.

(d) The matter is under consideration.

Statement showing the number of officers of the Indian Medical Service employed in the vcmow
prouinces on the lat Augusi, 1933 (sncluding those on leavs).

Number of
Indian Mediond
Name of provinoce. employed
(e o
o8
. le»veu;1
Madras 33
Bombay . 33
Al F
Phnjeb oxlac )
Bibar apd Rrises .- O . .. . . B
Wmﬂm .o e o »e oo o.o u
frﬁ‘-m,t Frogkier Provinos N PR ’g A
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' ARMOURIES AT RAlLWAY BTATIONS.

161. The HoNouraBLE Mr. HOSSAIN IMAM: Will Government state
the names of railway stations in India where armouries exist and fiie nasmber
sad the nature of arms kept there? Will Government further state the
numbers and nature of the guards at each of the armouries ?

His ExcerLency THE COMMANDER-IN-CHIEF : I regret that it
would not be in the public interest to disclose the details regarding which the
Honourable Member desires information.

ARMOURIES AT RaiLway StatioNs oF THE East Inpian Ramway.

162. The HonouraBLE Me. HOSSAIN IMAM: Will Government now
enquire and reply to the last part of my question No. 53 of 18th February,
1933, regarding the armouries at railway stations of the East Indian Railway
before 1930 ¢

His ExceLLENcy THE COMMANDER-IN-CHIEF : 1 have nothing to
add to the reply given to the question to which the Honourable Member refers.

REVISED ScALES oF PAYy FOR NEwW ENTRANTS TO GoveERNMENT OF INDIA
SeRrvicEs.

168. Ter HoxouraBLE Mr. HOSSAIN IMAM: (a) Has Government
ocome to any decision on the question of the salary of new entrants to Govern-
ment services 3 If so, what scales of salaries have now been fixed for each
service ?

() When and what report did the special oﬂicer appomted to investi-
gate the question of the salaries of new entrants submit ¥ Has Government
oonsulted the Indian Legislature or do they propose to consult the Retrench-
ment Committee ? If not, why ?

Tre HoNouraBLE MR. J. B. TAYLOR : (a) Revised scales of pay for
new entrants to services under the control of the Government of India are in
the course of publication.

(b) The recommendations of the Special Officer were not consolidated into
the form of a report. Government have not consulted the Legislature on the
new scales, mor do they propose to do 80, as they do not consider this necessary.
The Retrenchment Advisory Committee was informed acoordingly and they
degided to leave the responsibility of fixing the new scales to Government.

SraTisTiCAL RESEARCH BRaNcHES.

164. The HoNouraBLE KmAN Bamapur Svep ABDUL HAFEEZ:
Will Government be pleased to state :

(a) Whether it is a fact that an office called the Statistical Research Office
bas been opened under the Government of India and men have been recrui
recently for that office by the Director (eneral of Obmmercial Intel.hgenoo
and Statistics, Galcutte ¢

(b} 1f the amower to sbowe be in the sffirmative, how many a)
memts hawe boen made tnthtoﬁce? Euwmnylluhmsmdl[nﬂmd
Bengal bave been taken and' whist was the mumber of Muslim wppbnau

for these posts ?
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(c) Whether the vacancies were udverheod in any n&wspsper! If not,

: Tn HoNoURABLE Mz. T. A. ST-EWART. (@) Yes The oﬂice referred
to is a Branch of the Department of Commercial Intelligence and Btatistics,
Caloutta.

(b) Ten; six by recruitment of outsiders and four by transfer of trained
men from the Calcutta office. Of the outsiders two are Bengali Hindus. Of
the four resulting vacancies in the Calcutta office, one post has been filled by
a Bengali Hindu and one by a Bengali Muslim. The remaining two vacancies
are still unfilled as the Muslim candidates to whom they were offered refused to
join. The number of Muslim applicants on the waiting list of candidates for
appointments in the Commercial Intelligence and Statistics Department was
102.

(¢) No, Sir. Advertisement was not considered necessary as the Dlrector
General of Commercial Intelligence and Statistics already had a very large
number of applicants on the waiting list.

DxrosiT or ONE CRORE oF RUPEES BY DOowWAGER QUEEN Banu BEcum 1N 1813..

165. Tur HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE (on
behalf of the Honourable Rai Bahadur Lala Mathura Prasad Mehrotra):
(1) Will Government be pleased to state if Dowager Queen Bahu Begum
deposited one crore of rupees with the British Government in 1813 at 6 per cent.
interest in order to maintain her relations and dependents and extend the
same to heirs and successors in perpetuity ?

(2) Is Government aware of the terms of the deed of deposit, mentioned
in Aitchison’s Treaty, Chapter 42, Oudh No. ?

"(8) Will Government please state whether the terms of the deed of
deposit are carried out ?

(For reply see under No. 167.)
GRIEVANCES OF WASIKADARS.

166. TvE HonouraBLe Mr. JAGADISH CHANDRA BANERJEE (on
behalf of the Honourable Rai Bahadur Lala Mathura Prasad Mehrotra) : :
(1) Are the beneficiaries or wasikadars réferred to in the]previous question..
governed by the Wasika Act ?

(2) Is Government aware that under the said Wasika Act a wasikadar
cannot sue the Secretary of State for any elaim against him as under ordinary
law ?

(3) Is Government aware of the grievances of these wasikadars ?

(4) Is Government aware that memorials addressed to the Impenal Govern-
ment have been withheld by the Local Government ?

(For reply see under No. 167.) }
ResumpTioNs OoF THE WasIkA IN Rasa Boou SineH’s FamiLy.
. 167. THE HoNoUraBLE Mg, JAGADISH CHANDRA BANERJEE (on
behalf of the Honourable Rai Bahadur Lala Mathura Prasad Mehrotra):

f(1) Ils Government aware of the resumptions of the Wasika in Raja Bodh Smgh s
amily ¢ ol

Sl
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@) Is it a fact that under Order No. G.0.-1614, dated the 26th July, 1871,
the Government of India declared the Wasika of Raja Bechu Singh, son of
Bodh Singh, hereditary and inheritable

(3) Will Government be pleased to state the amount up to date from the
time of resumption made under Amanat Head and what is done with it

Tre HoNouraBLE Major W. K. FRASER-TYTLER : With your per-
mission, Sir, I will answer questions Nos. 165—167 together. The information
is being collected and will be communicated to the Honourable Member.

INcoME-TAX DEPARTMENT, BENGAL.

168. TrE HoNouraBLE M. MAHMOOD SUHRAWARDY: Will the
Government of India be pleased to give the following information with
regard to the Income-tax Department, Bengal :

(1) The numerical strength in each cadre after the last rctrenchment in
July last ?

(2) The number of Muslim officers in each cadre after the above retrench-
ment and the respective proportions to the total strengths in each cadre ?

" (3) Whether it is a fact that the Commissioner of Income-tax contem-
plates making further retrenchments ?

(4) If so, whether he proposes bringing the proportion of the Muslim
officers to 45 per cent. in each cadre, as per orders passed by the Government
of Bengal ?

(6) If not, why?

(6) What is the proportion the Commissioner proposes to maintain in
each cadre and the reasons therefor ¢

THE HoNouraBLE MR. J. B. TAYLOR : I have called for information
and will lay it on the table in due course.

TRANSFER OF SRI BADRI NATH TEMPLE.

169. Tre HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE (on
behalf of the Honourable Rai Babadur Lala Mathura Prasad Mehrotra):
Will Government be pleased to make a full statement on the transfer of Sri
Badri Nath Temple in regard to the following points :

(a) How has this question arisen and who moved i(; ?

(b) Whether any representations were received from local and all-India
Hindu Sabhas ? o

(c) How are the present resources of the temple utilised ?

Tue HonNouraBLE Major W. K. FRASER-TYTLER: The informa-
tion asked for is being callected and will be supplied to the Honourable:
Member in due course.

Tue HoNouraBLE Mr. HOSSAIN IMAM : Will the Honourable Member
lay it on the table ? It is of general interest to all of us.
. Tar HoNouraBLE THE PRESIDENT : When the information is collected
1t will certainly be laid on the table because there would be no other opportunity
of replying here. -
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NumBER oF WAGONS WiTH LAVATORIES ON TRE EAST INDIAN RAILWAY.

170. Tae HoNOURABLE Mr. JAGADISH CHANDBA BANERJEE (on
behalf of the Honourable Rai Bahadur Lala Mathura Prasad Mehrotra):
(@) Will Government be pleased to state how many wagons—I, II and Inter
class composite—are being used by the East Indian Railway which have no
lavatories ?

{5) Why have they been allowed so far without any consideration for the
convenience of the public ?

(¢) Is Government aware that there is one such composite bogie No.
F. 1392, which is being used on the Shahjahanpur-Sitapur section ?

(d) If the answer to part (a) is in the affirmative, do Government propose
to put a stop to its further use on the line ? '

TrE HoNourasLE Mr. M. W. BRAYSHAY : () and (b). Government
have no information but they are making enquiries from the East Indian
Railway Administration, and, if the information is readily available, will
place a statement on the table in due course.

(c) and (d). No. But the section is only 57 miles in length.

AssisTANT CoMMISSIONERS OF INCOME-TAX IN BENGAL.

171. THE HoNourABLE MRr. JAGADISH CHANDRA BANERJEE :
(@) Will Government be pleased to lay on the table a statement showing the
period for which the present Assistant Commissioners of Income-tax in Bengal
served as Income-tax Officers in charge of general districts ?

() In view of the fact that Marwari is one of the ‘principal mercantile
languages in Bengal, do Government contemplate the making of a rule that
Assistant Commissioners should have a thorough knowledge of the Marwari
language and scripts in that language ?

(¢) Will Government also lay on the table a statement showing the names
of the Assistant Commissioners who have ever been in charge of a Marwari
district in the capacity of an Income-tax Officer and the period for which they
served in that capacity ? .

THE HoNoURABLE MR. J. B. TAYLOR : I have called for information
and will lay it on the table in due course.

APPE4LS HEARD BY ASSISTANT COMMISSIONERS OF INCOME-TAX IN I¥nia, ETC.

172. Tue HoNouraBLE MRr. JAGADISH CHANDRA BANERJEE :
(a) Will Government be pleased to lay on the table a comparative statement of
the appeals heard by the Assistant Commissioners in India, range by range,
during 1929-30, 1980-31 and 1932-33, year by year, showing those appeals in
which orders were actually passed under seetion 31 of the Indian Income-tax
Act and showing the number of salary and general cases separately ¢

(b) Is it a fact that the Assistant Commissiopers in Calcutta are insuffi-
ciently employed ? . ' - o

(c) (f) Has Government considered the desirahility of investing the
Asistant Commissioners of Bengal, particularly in Calcutta distrjpt with
powers of Special Income-tax Officers ? - ‘
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. (s8) Will Government he pleased to state whether the investing of Assis-
tant Commigsioners with powers of Income-tax Officers has been tried in any
province in British India since 1922 ? If so, where, and’has thig practice
worked successfully ? If so, do Government propose to extend this practice
gradually throughopt British India ?

(d) Will Government also lay on the table a statement showing the Cal-
cutta district, range by range, and the dates on which inspections were made
by the Assistant Commissioners, during 1929-30, 1930-31, 1931-32 and 1932-33,
and the dates on which inspection notes were received in the Income-tax
Offices, with the number of general files inspected and the percentage they
bear to the total number of general cases in each district ?

Tae HoNouraBLE MR. J. B. TAYLOR : (a) and (d). The compilation
of the information asked for would involve an amount of work which would be
incommensurate with the value of the results secured and I am not therefore

prepared to undertake its compilation.

(b) The reply is in the negative.

(c) The information is being obtained and will be laid on the table in due
course.

INcoME-TAX OFFICERS IN BENGAL.

173. Tue HonouraBrE MRr. JAGADISH CHANDRA BANERJEE:
(@) Will Government be pleased to lay on the table a statement showing the
names of Income-tax Officers and Additional Income-tax Officers, noting

against each the total period of service in the department, the period served in
Cglcutta and the period outside Calcutta districts, the 24-Parganas and

Hoywrah ?

(b) Is it a faot that some officers were never sent out of Calcutta from
the beginning of their service till now except for a brief period of a month
or two ? )

() Will Government be pleased to state the reasons why Messrs. Phillippe,
Martin and Robertson were never sent out of Calcutta ?

(d) Will Government be pleased to state the reasons why the following
officers who have been serving in Calcutta are not sent out of Calcutta :
(1) Mr. Shamsuzzuha Ahmed,

2) Mr. 8. K. Ghos,
(3) Mx. Absanulish,
(4) Mr. M. R. Roy Mitter,
(5) M. P. C. Datta, o
(6) Mr. 8. P. Roy, ,
(73 Ms. fushil Ghaadbary ¢
Tae Honougrarts Mz. J. B. TAYLOR : ] have callad dor informatian,

and will lay it on the table in due course.
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" Tmg Honouraste Mr. JAGADISH CHANDRA BANERJEE:
Within how many months will the information be laid on the table ?

Tue HoNouraBLE Me. J. B. TAYLOR: I said that it will be laid oa
the table ip due course. . -

INCOME-TAX OFFICERS, ETC., IN THE INCOME-TAX DEPARTMENT IN BENGAL.

174. Tae HoNouraBLE MRr. JAGADISH CHANDRA BANERJEE :

(a) Will Government be pleased to lay on the table a statement showing the
number of :

(1) Income-tax Officers,

(2) Additional Income-tax Officers,
(3) Examiners of Accounts,
(4) Assessors,

(5) Ministerial officers,
(6) Menials,

in the Income-tax Department, Bengal, and the number of Hindus,

Muhammadans and Christians on 1st April, 1922, 1st April, 1931,and 1st
April, 1933 ? )

(b) Will Government be pleased to state the number of Muhammadan
ministerial officers and menials in the offices of the Commissioner and ;Assist~
ant Commissioners of Income-tax, Bengal, range by range ?

(c) Will Government be pleased to state why a sufficient number of
Muhammadan ministerial officers were not taken in the offices of the Commis-
sioner and Assistant Commissioners of Income-tax in Bengal ?

Tee HoNouraBre Mr. J. B. TAYLOR:
and will lay it on the table in due course.

TrE HoNouraBLE MR. BIJAY KUMAR BASU: Ithink, Sir, we ought
to have some explanation about ““ due course .

T HoNoukaBLE THE PRESIDENT : If you want a definition of
“ due course " it means “ in course of business ”. ‘

I have called for information

INCOME-TAX OFFICERS IN CHARGE OF GENERAL DisTtrRicTs IN CALOUTTA AND
THE MOFUSSIL.

175. TaE HoNouraBLE MRr. JAGADISH CHANDRA BANERJEE :
Will Government be pleased to lay on the table a statement showing the names
of all the Income-tax Officers, who were in charge of General districts in
Calcutta or Mofussil and the number of assessment of cases disposed of by

them unaided by Examiners or Additional or Assistant Officers in the course of
1930-31, 1931-32 and 1932-33 ? '

Tae HoNouraBLE MR. J. B. TAYLOR: With your permission I shall
answer this and the next question together. The information could not be

obtained without an expenditure of time and labour ‘disproportionate to tj}l{
value of the results secured. : T
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NUMBER OF APPEALS EXAMINED BY A8SISTANT COMMISSIONERS oF INcOME-
- TAX IN BENGAL. S
176. Tee HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state the number of appeals in which accounts
were examined by Assistant Commissioners of Income-tax in Bengal and the
number of appeals which were remanded for re-examination in the years
1930-31, 1931-32 and 1932-33 ?

(For reply see under No. 175.)

QUESTIONS AND ANSWERS. 23

RESOLUTION RE INDIAN CIVIL SERVICE.

Tre HoNoUrABLE THE PRESIDENT (addressing the Honourable Mr.
Hossain Imam): You will proceed to discuss your Resolution* You
have already read the Resolution. It is not necessary to read it again.

TrE HoNoUrRABLE MRr. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Sir, before dealing with the positive effects of my Resolution I
should like to say a few words about its negative aspect. I am afraid, Sir,
that my Honourable friends on the Treasury Benches have a suspicion that
I have brought forward this Resolution in a spirit of animosity towards the °
Civil Service——(An Honourable Member: ““No ”.)——I have not been
actuated by anything of that sort. I really wish to make all the incumbents
of this service happy and contented. I have got great regard and admira-
tion for the Service and I can truly say that India has every reason to be
thankful to the Service which at a time, when there was no one to safeguard
our interests, when there was neither a Legislature nor a nationalist Press,
safeguarded our interests to the best of their abilities. There might be
differences of opinion ; but that has nothing to do with dishonesty ; they
did things to the best of their lights. Opinions may differ as to what is best
for India and what is not. Sir, this Service is unique in several respects. The
emoluments which it gets is more than that of any other Service. The
opportunities which it offers is greater than that of any other Service. The
amount of leave which the members of this Service enjoy is more than that
of any other Service under the Gevernment of India or under the Govern-
ment of England. The pension which it gets is more than that of any other
Service under the Crown of Great Britain. With all this, Sir, we have nothing
to say, except that in the changed circumstances I wish to draw the attention
of the Government to the advisability of making some changes in the present
constitution of the Service. As will be seen from my Resolution, it can be
conveniently divided into three parts. The first part deals with the reduction
of the cadre from 202:79 per cent. of the superior posts. The second part
asks for the removal of the discrimination between the Indian members of
the Bervice, and the third asks for an increase in the listed posts to 256 per
cent. I would like to say that I do not wish and could never wish that

* *“ This Council recommends to the Governor General in Council to move the Secretary
of State in Council to reduce the strength of the provincial cadre of the Indian Civil Service
from 202:79 per cent. to 160 per cent. of the total number of superior poste for direot
recruitment in the provinces, and to remove the discrimination in the overseas pay
of the Indians recruited in Indis and in London and to increase the posts to be ultimately
listed to 25 per cent. of the superiar posts.”
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immediate effect should be given to the recommendations in this Resolution.
So long as we find the Government willing to give effect, the time factor need
ot worry us. o

The position at the moment is that there are 604 superior posts for direct.
recruitment to the Indian Civil Service in the whole of India. Out of those
604 superior posts there are some posts the counterpart of which is not found
in other provinces. I would especially draw the atterition of the Government
to two or three anomalies. In Madras we find a special provision for 15 sub-
collectors in the list of superior posts, an item which is not found in any other
province in India. Then there is another glaring example of the same sort.
We find 13 additional district and sessions judgshipson the time-scale in Bengal..
It is a well known fact that European members of the Indian Civil Service
are not very keen on going to the judicial side, so these additional posts are
mostly utilised for finding jobs for Indians in the Indian Civil Service. In all
there are more than 40 posts which could easily be reduced from the 604
superior posts. But, Sir, I gave notice of this Resolution from my home
town, and there I did not have all the papers which I find up here and therefore
this Resolution does not deal with these inequalities. But while I am on the
gubject I wish to draw the attention of the Government to these anomalies,
which ought to be removed when the matter is being considered in detail.

Now, Sir, according to the official figure of 202:79 per cent. of the 604
superior posts, there ought to be 1,225 men in the cadre. But according to the
reply which the Honourable Mr. Hallett gave to my question No. 107 I find
that there are 1,173 men in the cadre, a percentage of 192, which is already
a reduction of about 10 per cent. effected by the Government without anybody
asking them to do so. This I regard as an earnest for the future. But ac-
cording to the latest issues of the civil lists of the different provinces we get the
figure, which has been given me, of 1,158 on the 1st July, 1933. I cannot
vouch for its correctness and I wish Government had given me these figures,
because they are available in the Library and the Government would not
have been put to great difficulty in getting them. Now, Sir, if my Resolution is
accepted what would be the effect ? I suggest that the cadre should be reduced
to 160 per cent. That means that instead of the present number the number
would be reduced to 967. This will happen if only the first part of my Resolu-
tion is given effect to. But if the third part of my Resolution about the
percentage of listed posts is also accepted, that will mean that there will be
906 people in the cadre. I should like to say that I. do not mean that
with a stroke of the pen 250 people now in service should be discharged. That
would be an ill-reward for the valuable services they have rendered. What
I would ask the Government to do is that as the men from the top retire they
should not be replaced by an equal number, but half the number of new entrants.
Then in about ten years’ time we would reduce the cadre to the limit which
I have suggested, without depriving the future candidates altogether of & chance
of entering the service, whiok would happen if recrnitment was altogether
suspended.

. Now, Sir, coming to the details of this 202-79 per cent., I will finst of oM
take up the deputation reserve, which is the smalleat of all items. The deputa:
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tion reserve is 7 per cent. I have looked into some of thé¢ élvil Nuts amid ds-
peeiglly that of my own provinds and I gm unable to find what is the exaot
implication of this deputation reserve, beoause there is a special reserve of 10
or 11 per cent. for the Government of India in every province. For instanee,
in Bihar and Orissa we have five Government of India posts on our cadre,
and in addition to that 7 per cent. is kept as deputation reserve. We think,
Sir, that thie regerve is primarily meant for officers to be deputed to Indian
States. If this is so they ought to be included in the Political Department
cadre. There are in the superior posts in the (Government of India, 29 posts,
for appointments in the Political Department. Now, Sir, I wish to enter
an emphatic protest against saddling the provinces with the charge for
equipment and training these civil servants who after spending a part of their
lives in the districts are sent away. There is no doubt the States make a con-
tribution towards pension. But what about all these years which an Indian
Civil Service man spends in learning his job? When he has learned it and
when he has become really useful, he is taken away from us. We ought to
be compensated for this or else this deputation reserve should be taken out,
because we, in the provinces, Sir, do not, I think, owe anything to the Indian
Btates, for which we have got to incur this expenditure. In most of the pro-
vinces I find that the 7 per cent. which is set for deputation reserve is not
utilised. No doubt there are provinces in which inore than 7 per cent. has been
sent on deputation, but there are provinces like my own in which 7 per cent.
i8 not sent out on deputation. I would therefore advocate that it should
éither be abolished altogether or reduced.

Now, Sir, there is 15 per cent. known as training reserve and 38-70 per
cent. inferior poste. This gives us 53-70 per cent. of the superior posts ar
324 men, who are regarded as neither good enough to hold superior posts
nor bad enough to be relegated to the provincial service. They stand in between
the two. It is difficult to find exactly what is meant by training reserve
and what is meant by these inferior posts, because iricumbents of both do the
same kind of work. They are joint magistrates, assistant magistrates and so
forth. Now, Sir, a glance through the civil list discloses the fact that from the
seventh year Indian Civil Service men start acting in the superior posts and it *
is rare to find any Indian Civil Service man who has not officiated in the superior
posts in his eighth year. The usual period of service in the Indian Civil Service
8 35 years. According to this formula, Sir, 8/35 ought to have been the
reserve for the inferior posts. This gives us something like 23 per cent. Even
if the reserve with a margin is kept at 30 per cent. for these two items, training
reserve and inferior posts, we should find that the work would not suffer.
Thirty per cent. means that up to 11 years of his service, & man will be serving
in inferior posts, which is very rare to find in our civil list today.

Now, I would like to draw the attention of the Government to an important
factor, the changed circumstances which require that the Government should
change its policy. I think there are civilians in this House who have had
experience as district officers, who have performed a lot of work which the
present-day officers are not discharging. The district officer previously used
to be the head of the municipality. Now it i8 the whole-time job of & non-
official. He used to be the head of the district board. This also has now beeri
transferred to non-officials. He was the be-all and end-all of the Income-tax
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Department of the Government of India. The Finance Department did not
find them quite suitable to do this work and has created its own cadre of Income-
tax Officers. There was the Excise Department which too has been taken
over by the Local Self-Government Department under themselves. In former
times the district officer did require a man of a superior type to assist him
in the discharge of his work, but that is not necessary now in almost all the
provinces. Now the work of the district officer has been immensely lightened,
and therfore the number of inferior posts which are mostly executive—about
80 per cent.—could very well be curtailed. If I therefore place the training
reserve and the inferior posts at 30 per cent. the Government can not regard
it as insufficient.

Now, Sir, I come to the biggest part of the reserve, namely, the leave
reserve, which stands at 41-96 per cent. It is unheard of in any service
in the world. I shall be very glad if the Government benches could point
out to me any service either under the British Crown or elsewhere in
which a leave reserve of such magnitude is kept. I shall presently
lay on the table a statement* which I have prepared for three provinces, Bihar
and Orissa, the United Provinces and Bengal. In these three provinces there
are a number of Indians and Europeans in the Indian Civil Service. The net
result of my inquiry, the details of which I shall give later on, is that there are
151 Indians and 310 Europeans in the Indian Civil Service in these three, pro-
vinces, and it will be surprising to hear that out of 151 Indians only nine are on
combined privilege leave and furlough—long leave, etc., and out of 310 Euro-
peans there are 70 on long leave. The number of superior posts for these
three provinces is 240. It is very easy to calculate what is the proportion of
the leave which the European members of the Indian Civil Service enjoy and
what is the proportion which Indians enjoy. Nine out of 240 is a great differ-
ence from 42 per cent. which is kept as leave reserve. It is apparent from
a perusal of the civil I'st that Indians who have been born and bred
up in India do not require the same amount of leave which European

.members require, and the Government too has admitted this by its action.
They have different kinds of rules. Indian members of the Indian Civil
Service recruited or nominated in India are not subject to the same leave
rules as the European members of the Service are. They are under the
ordinary leave rules. For instance. they cannot take more than four months’
Jeave on average pay if they stay in India, whereas English Indian Civil Service
officers can stay either at home or in India for eight months on average pay.
T just cite this instance, Sir, to show that when we are admitting larger and larger
numbers of Indians in the Civil Service and, when we find from a perusal of the
civil Jist that they do not require as much leave as Europeans, it is only just
and reasonable—and that is exactly what a businessman would do—to curtail
the leave raeserve in accordance with the demand. Now, Sir, I should like to
draw the attention of the Government to the fact that Indians who are in the
Indian Civil Service are apt to take short leave more often than European
members and short leave is taken in conjunction with holidays, so that work-
ing days are not much wasted and a very small amount of leave reserve would

* Vide Appendix, pages 285-86.
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do for them. My point is, that if we take the average number of Europeans
who usually enjoy leave and the number of Indians who go on leave, we shall
find that 20 per cent., or at the most 25 per cent., would be more than sufficient.
I seem to have an idea, Sir,—perhaps the Honourable the Finance Member will
enlighten us,—that ordinarily the leave reserve is kept at 10 or 11 per cent.
in all the other services.

Now, 8ir, thenet result, I should like to point out of my Resolution is that
1 wish that in the near future the deputation reserve should be kept at 5 per cent.,
the training reserve and inferior posts should be placed at 30 per cent. of the
superior posts, and the leave reserve at 25 per cent. of the superior posts.
This will give us 160 per cent., instead of the present 192 per cent. which is
prevalent.

Now, Sir, the next part of my Resolution deals with discrimination between
Indians recruited in India and in England. This, Sir, is a story which does not
redound to the credit of the Government. If they had wanted to differentiate
between the European members of the Civil Service and the Indian members,
they would have had soroe justification. Europeans come from a long distance.
They are bred in a different atmosphere and they have a higher standard of
living and there seems to be some slight justification in giving them an addi-
tional amount of money as an inducement. But when it comes to differentia-
ting Letween two Indians simply because of the fact that one was recruited in
England and the other in India it seems to be highly unjustifiable. To my
mind it is calculated to engender a certain amount of discontent in the Service.
Now, Sir, the emormous amount of money which is involved in overseas train-
ing will be fully understood if I give some facts.

Tae HonouraBLe THE PRESIDENT: The Honourable Member’s
time is up and I trust he will bring his remarks to a close as early as possible.

Tur HoNoukaBLE MR. HOSSAIN IMAM: May I have seven minutes
more, Sir ¢

Tae HoNouraBLE THE PRESIDENT : 1 said please bring your remarks
to a close as early as possible.

Tae HonouraBLE MR. HOSSAIN IMAM: The European Indian Civil
Servant in 24 years get Rs. 94,400, which invested at 4 per cent. compound
interest would give an annual income of Rs. 500 a month. The Indian Indian
Civil Servant men in 24 years get Rs. 72,600 which is not given to Indians recruited
in India. In 1919 this overseas pay was started and it was announced that it
would be given to all Indians who had been trained in England up to 1925 but
not to those trained in India. Since 1925 there has been no distinction.
That is why I wish that either you give these things to Indians recruited in
India or do away with them. Itisopen toyou to do what you like. Now, Sir,
the worst part of it all is that one injustice has been made the cause of another
injustice. When it came to a matter of passage money, the Indians who were
recruited in England were granted passage concessions by the Lee Commission
but Indians employed in India were deprived of it. It is really very hard and
is the height of folly.

~ Now, Sir, I will come to one more point and that is about listed posts. It
8 ;dmittod, Sir, on all sides by every experienced administrator that the listing
84CS [
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of posts to the Provincial Service has been a wise step. You have the possibility
of picking and choosing from about 400 men for 15 posts. As far as I have
been able to make out from my friends in the Service they all express approval
of this. I therefore think, Sir, that they should try and give them more posts.
And one word more, Sir. If you give them superior posts we ought to give
them a little early. It is very rarely that we find that Provincial Service men
can rise to higher posts above that of district magistrates and district judges.
I will also ask the Government it they cannot reduce the training reserve in the
inferior posts that they should take Provincial Service men in those posts.

With these few words, Sir, I should like to commend this Resolution to
the consideration of Government and ask them to be more sympathetic than
has been their usual attitude, and at least to accept the spirit of ft.

- Tne HoNnoursBLE MRr. M. G. HALLETT (Home Secretary): Sir, I quite
recognise that the Honourable Member, in moving this Resolution, was not
inspired by any spirit of animosity towards the Service of which I have the
honour to be a member. I recognise also that he has taken very considerable
care in working out thecase which he has put forward in his speech. But I
submit that this question of the strength of the cadre of the Indian Civil Ser-
vice i a very complicated technical question and one that is not really suitable
for discussion on the floor of the House. (eneral principles can no doubt be
laid down but detailed points must be discussed in the quietness of an office-
room. If the Honourable Member would care to come and discuss this question
with me in my office I shall be very pleased to discuss it with him. I do not
propose, therefore, to go into quite as full detail as he has done in his speech
and I trust that I shall be able to satisfy him that Government are quite alive
to many of the points that he has raised and are already taking action on some of
the lines which he has suggested.

He referred in the first place—though this is rather a side issue—to certain
anomalies, certain differences which existed between various provinces. That
is inevitable. Madras has a different administration from Northern India and
therefore they have these posts of sub-collectors. In Bengal he complained
that there was an unduly large number of additional district and sessions judges.
1 presume that is due to the fact that the Bengalis are rather a litigious people.

He then went on to discuss the percentages, and suggested a reduction of
the 202-79 per cent. on which the strength of the cadre of the Indian Civil Ser-
vice in the various provinces is based. He referred to the deputation reserve
of officers which he did not consider necessary, or at any rate he thought it
might be reduced. I have experience of a province and I have found it fre-
quently necessary to put officers on to special duty which does not go on conti-
nuously but which arises from time to time. I can quote two very obvious
examples. It is necessary, for instance, when the census is conducted to put
an officer on to that work. It is work which only goes on for one or two years
and the post is not needed continuously. Another example is that at the present
time most Local Governments have a special officer dealing with the various
problems that are arising in connection with the reforms. In a short time I
“trust there will be officers on special duty in all the provinces making arrange-
ments for the first elections under the new Constitution. That would be
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an arduous and difficult work. The Honourable mover wanted the point to be
considered whether the deputation reserve should not be somewhat lower than
its present figure of 7 per cent. He then went on—perhaps again this was
rather a side issue—to refer to the position and work of district magistrates.
That challenges me at once, because I have been a district magistrate both
before and after the reforms. I have been a district magistrate of the district
from which the Honourable Member comes after the reforms, and I think he will
admit that it was not a very light charge although I was not also chairman of
the district board or the municipality. That work has been taken away now
but work still falls to the lot of the district magistrate and from personal expe-
rience I can say that the work of a district magistrate is no lighter, and certainly
no less important now after the reforms than it was 10 or 15 years ago.

Tre HonouraBLE Mr. HOSSAIN IMAM : One word, 8ir. Was there
any joint magistrate serving with the Honourable Member all the time that he
was a district magistrate ? Was there an Indian Civil Service joint magistrate
all the time the Honourable Member was acting as a district magistrate in my
home town ?

Tue HoNouraBLE MRr. M. G. HALLETT : I think in some portions of the
year I had the assistance of an Indian Civil Service officer, but I am not sure
whether he was serving with me all through.  However, that is quite a minor
point. >

The Honourable Member then went on to the question of the leave reserve,
We quite recognise that conditions have changed in recent years. Our calcula-
tions are based on certain data which were collected 10, 15 or 20 years ago,
I am not quite certain how long ago. Conditions have changed. There are a
greater number of Indians in the Service, and Indians certainly take less leave
than Europeans. The position of the European too has changed and officers
are now more inclined to take short leave and go to England and come back in
three or four months than they were in the old days, for the simple reason that it
is possible now to go and get back in a shorter time. We have therefore made
enquiries into the very point which the Honourable Member has raised. We
have asked all Local Governments to give us statistics of the amount of leave
taken at various times of the year in all the provinces and we are now engaged on
working out what reductions in the leave reserve can be made. What the
figure will work out to I cannot say, and I do not propose to bore the House
with giving any details of the information that we have collected. But I
can assure the Honourable Member that we are carefully looking into the
matter and that itis probable that the leave reserve of 41-96 will be reduced.
I do not think it is a very high leave reserve having regard to the conditions of
the Service and I have no doubt that in the Colonies the leave reserve is equally
high, for there I understand officers of the Civil Service usually get leave every
year, while here they only get leave once in three or four years.

- The Honourable Member also referred to a matter which is really hardly
relevant to this discussion, and that was that there should be different leave
rules for Indians and Kuropeans. That is a reasonable suggestion and I
;nderstand that my Honourable friend Mr. Taylor is dealing with that ques-

ion. '
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Then, Sir, there is the question of the inferior posts and training reserve.
Phere again it is possible that we may be able to make some reduction. At
present our caleulation is based on the assumption that an officer can be pro-
moted to a superior post in a certain period. By reducing that period we may
be able to reduce the number of persons in the cadre representing these two
percentages. I cannot say what the calculations will come to in the end,
whether. it will be possible to reduce the percentage to 160 as suggested by the
Honourable Member but T will consider when ‘dealing with the case the points
which he has raised and will look into the matter.

The next point which is really quite a distinct issue is the question of the
overseas pay to Indians. I thought at first that the Honourable Member had
misunderstood the position but possibly he did not. I may however explain
the position. The position is that in the old days, when Indians and British
officers were all recruited in the same examination in London, they all got the
same conditions of service. That was an equitable rule in those days. That
carried on till, I think, about 1919. At that time it was recognised that there
was no necessity to give Indians serving in their own country the same rates of
pay as the British officers who were serving far away from their native land,
and for that reason a differentiation was made between the basic and overseas
pay. But it was felt that we could not equitably make a change in the condi-
tions of service of those Indians who were already in the Service and who had
beeu recruited to it on the same terms as British officers. It would be grossly
unfair : it would cause a feeling of resentment, and it was in all respects un-
desirable. For that reason, all Indians recruited before this date—1919,
T think it was—enjoy exactly the same conditions of service as the British
members of the Service. Then there were the Indians recruited in the interim
period, that is to say, in 1920 and the following years just after the differentia-
tion between the pay of British and Indian officers was made. There were
many Indians who had been working for the examination in England before
the introduction of overseas pay had been notified. It was thought that it

was not fair to alter their conditions of service. What the Secretary of State
said at that time was as follows :

 As regards future entrants, I have come to the conclusion that in order to meet
fully the claims of those who are already preparing for the examination, the overseas allow-
ance shall be granted to those Indians who are selected at the next five open competitions,

beginning with the examination of 1920. Thereafter the question of the continuance of
this conoession will be further considered ™.

Ultimately it was decided to disallow overseas pay in future and the
position now is that no Indian, whether recruited at the Delhi examination in
India or at the London examination, gets overseas pay. It is quite impossible
to contemplate suddenly taking away the overseas pay from those Indians
who have had it from the beginning of their service. That would be manifestly

unfair, and would cause discontent-—and justifiable discontent—among many
Indian members of our Service.

Then there is the final question about listed posts. I fully recognise the
merits of the Provincial Civil Service in the provinces. T have séen much of
their work in many spheres and I have the greatest admiration for it. But
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the point to be noted is that the percentage of these posts was raised from 16 to
20 some five or six years ago and we have not yet worked up to the full percen-
tage of 20. The reason for that is that we have to consider the interests of
present members of the Indian Civil Service. It would be unfair to put in an
officer from outside over their heads and thereby deprive them of their pro-
motion to which they have a claim. It is for that reason that the Lee Commis-
sion when it made its recommendation recognised thatit was not possible to
work up to the full 20 per cent. immediately but recommended a term of years
within which that percentage should be reached. I think that period expires
about five or six years hence—in about 1933. As we have not yet worked up
12 Noon. o the 20 per cent. percentage, it is hardly useful to increase

that percentage to 25 per cent. There is an even stronger
reason which applies to this whole question. As Honourable Members are
aware, the White Paper proposals contemplate no change in the present system
of recruitment or in the present conditions of service of the Indian Civil Service
in the early years of the Constitution. They do not want to make any radical
change at a time when these reforms are being introduced. For five years
therefore the existing system will continue. There will still be as far as practio-
able the recruitment of Europeans and Indians on the fifty-fifty ratio, and if a
change is made in the percentage of listed posts it would be necessary also to
make some change in that ratio. Let the matter then wait till the proposed
Commission comes out five years after the inauguration of the reforms. They
can go into all these questions and take them up in the light of the experience
of the then Provincial Governments. I do notthink it is necessary for me to
say more on this very technical question. I trust the fact that Government are
taking up the main question of examining how far the present percentages suit
existing circumstances will satisfy the Honourable Member, and that he will be
content with my assurance that Government will weigh the points he has raised.
AsIhave said at the beginning, this is a technical question and if the Honourable
Member cares to come and talk to me at any time I shall be very glad to discuss

the whole question with him.

Tre HoNouraBLr Major Nawas Sir MAHOMED AKBAR
KHAN (North-West Frontier Province : Nominated Non-Official) : Sir,
I do not agree with the very plausible theory of my friend the Honourable
mover of the Resolution. I do not think that his theory will work in practice.
Buppose g dispute arises between different sections of the population of a cer-
tain province? Who is going to settle that dispute as an impartial judge
not belonging to a particular community ? Secondly, I do not think he has
been very liberal in talking about the leave allowed to the Indian Civil Service
and the large leave reserve kept for them. He knows, I believe, that we recruit
Gurkhas for the Army, and he will find that Gurkhas even though they are
Asiatics are always kept in some hill stations. Why ? Because they are the
inhabitants of a cold climate. Why, therefore, ask about the leave allowed to
English officials ? He will admit that they come from a cold climate, and
after all people who come from a cold climate, whether they are Englishmen
or men from Kabul or Samarkand, cannot spend all their time in the plains.
8o, if liberal leave is given to Englishmen I personally do not grudge it them,
and I do not think any sensible Member in this House will object to that sort
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of leave. After all the Englishman comes to this country to serve, not to have
his health broken down

As I am not well acquainted with internal conditions of other provinces
I will just explain how the matter stands in my own province. I can boldly
say without fear of contradiction from any quarter that the opinion of the
majority of my people in the North-West Frontier Province is and will be that
there should be a strong element of Englishmen in all the services there. Be-
cause we have very strong and acute forms of party feeling and until that party
feeling becomes altogether extinct we cannot dispense with a strong element
of Englishmen in the services there. The most important sections of the
population in my province are the Pathan landlords, the Hindu and Sikh
sahukars and landowners. All the taxes, land revenue, water rates, income
and super-tax and all the municipal taxes, such as octroi, sanitation and hasiyat
taxes, are realised from people of that kind. They are the backbone of the
administration of that province, but it is regrettable that very few representa-
tives of those classes have the good fortune to be taken on in the superior
services in that province. The major part of the jobs are generally offered to
certain party individuals irrespective of whether they are sufficiently educated
for the posts or not. As Honourable Members may know, the Frontier Pro-
vince is a place of strong party feeling, and it is because of that that we are
"quite satisfied to have a strong British clement in the services until such time
as party feelings come to an end. That applies more particularly to the
judicial service. It is regrettable that the British element is very weak and,
I'may say, almost on the point of elimination in the Judicial Department of our
province. To my mind there should be two Englishmen on the Bench of the
Judicial Commissioner, instead of the present arrangement of one Englishman
and one Indian. If that is not possible, then suitable men not belonging to.
any particular party should be raised to the Bench, because judges ought to
be above party feeling. Alternatively, if judges are associated with a certain
party they should not sit and adjudicate cases in which their opposite party is
concerned, because the opposite party always feel suspicious of such a judge
and generally their suspicions are not groundless. Similarly, there should be
a strong element -of disinterested Englishmen in the subordinate posts of
sesgions judges and sub-judges under this Bench of Judicial Commissioners.
Also while there is an Indian towering personality sitting on that Bench, it is
regrettable that his partisanship makes him recommend members of his own
party for any new post in the Judicial Department and he uses his influence
particularly with a view to succeed in election to the Legislature and in his
other party machination. The circumstances of the North-West Frontier
Province are very peculiar and that is why under the most painful and distressing
circumstances I have to urge upon the Government of India that the judicial
line in the province should be strengthened by disinterested Englishmen or
Indians : but what I would further like to urge upon the Government of India
is that extension in service should not be given to any Indian in that province,
because no one in the North-West Frontier Province is indisperisable, as there
are'many capable candidates to take up the job of any Indian retired official
in that province. ) R S
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Sir, with! these remarks, I oppose the Resolution brought forward by my
Honourable friend, Mr. Hossain Imam. '

Tae HoNoURABLE MR. HOSSAIN IMAM : S8ir, first of all I must admire
my Honourable friend who has, by his adroit words, shown great sympathy
although he has taken care to safeguard himself from saying anything definitely. '
In the first place, Sir, I did not like to say anything which would embitter the -
feelings between the two sections of this cadre, but we cannot hide from our-
selves that instances are not wanting in which Indian members of the Indian
Civil Service have been passed over by Europeans. As will be fresh in the minds
of Honourable Members, a question on this subject about the Central Provinces
was asked in this House. I have learned of two instances in the Punjab where *
a Muhammadan and a Hindu Indian Civil Service officer were repeatedly
superseded by junior European officers. The Honourable the Home Secretary -
has been, I admit, sympathetic towards my demand for the reduction of the
cadre, but his attitude towards the two other parts has been adamantine. His
words were that we ought to wait for five years after the introduction of the
new reforms. '

Tue HoNoURABLE tHE PRESIDENT: Those were not his words;
those were the words used in the recommendation made in the White Paper. -

Tue HoNouraBLE Mr. HOSSAIN IMAM: What has been promised in
the White Paper is that five years after the introduction of the new reforms
the millennium will come. I think we shall have to wait pretty long ; no one '
knows how long as no definite assurance has yet been given by any responsible
Member of the Government as to when the reforms are coming. I would like -
to refresh the memory of the Honourable the Home Secretary that in all the’
provinces 20 per cent. is not a dead letter. There are three provinces where
20 per cent. has been worked up to. In the Punjab this has been worked up to. .
Eighteen posts were listed and at the moment these 18 posts.are held by Pro-,
vincial Service men and from the Bar. In Bengal, Sir, there aure 20 people in
the service out of 22 posts listed and one or two—I am not sure—are serving in .
acting appointments, so that when others retire in & few months they will be
made permanent so I hope that in Bengal too by the end of this year we will
have the number of listed posts fully occupied. In the Central Provinces
all the ten listed posts are filled up. I could not understand the logic of the
Honourable Member by which he, after admitting that it has proved to be a
success, thinks it advisable to wait, not to find whether it is a success or failure,
but simply on account of the well known saying of Lord Asquith, “* Wait and
see”. Asfarasthe leave reserveis concerned, my Honourable friend said that
they have the same proportion in the Colonies, but I would like to draw his at-
tention to our own Indian Police Service, which is one of the two services:
which the White Paper has definitely decided to keep. In that the leave
reserve is 26 per cent. of the superior posts. . This Service is not manned by
Indiansalone. There are more Europeansin the Service than there are Indians,
and still it is thought advisable to have only 26 percent. leave reserve.

Now, for the unfortunate 25 or 30 people who were appointed between
1919 and 1925 in India, I am sorry to find that the Government are not
sympathetic. I quite appreciate that the Secretary of State made the announce-
ment in 1920 that people who appeared in the London examinations for five
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years would get overseas allowance and people who appeared in India would not
get this allowance ; but all those people who were in service on the date when the
overseas pay was given, irrespective of the fact whether they were Indians or
Europeans, got the concession. The passage concessions were given In 1923
and people who were then in service were not given these concessions on the
analogy of the 1919 principle. No announcement was made beforehand that
Indians will be treated in two ways ; those recruited in England will get the
passage and others willnot get it. What is the difference between an Indian
recruited in London and an Indian recruited in India ? T can cite instances
and refresh the memory of my Honourable friend that in my own province
people who have been selected for the Indian Civil Service in the London exa-
mination have not spent more time in England than those who have appea.red
in the Indian examination. There is another point. Anofficer who is appoint-
ed in England gets a lesser period of training than an officer who is appointed
in India. The result is that of the people who appear simultaneously in two ex-
aminations one gets seniority and the other gets pushed back. ~All these things
cannot wait for the indefinite period of five years after the inauguration of the
reforms. These are urgent matters which brook no delay. This is not for
the Government of India to decide : but for the Secretary of State to be our
judge. If the Government of India took the stand of promising to do what
it thought necessary we, on this side of the House, would have felt that the
Government is not acting as a block in the way of Indianization, and of ful-
filling the aspirations of India. I take the strongest exception, Sir, to this
attitude of the Government by which instead of facilitating our business they
take it upon themselves to save the Secretary of State from the bother of look-
ing into these things, and they take all the odium upon themselves. 1 would
have had very great pleasure in withdrawing the Resolution if the Government
had promised to look sympathetically into all the parts of the Resolution and
had promised to lay on the table in a year or two a statement of what the Secre-
tary of State has decided on this matter, but on the vague promise that in

God’s own time everything will be under revision as they are bound to do,
I cannot withdraw my Resolution.

Sir, T press the Resolution.

TeE HoNouraBLE THE PRESIDENT : Resolution moved :

* This Council recoqumends to the Governor General in Council to move the Secretary
of State in Council to reduce the strength of the provincial cadre of the Indian Civil Servioe
from 20279 per cent. to 160 per cent. of the total number of superior posts for direct re-
cruitment in the provinces, and to remove the discrimination in the overseas pay of the
Indians recruited in India and in London and to incresse the posts to be ultimately listed
o 25 per cent. of the superior posts.”

The question is :

“That this Resolution be adopted.”
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Sardar Bhri

RESOLUTION RE TERRORIST PRISONERS IN THE ANDAMANS.

. Tre HoNouraBLE MRr. VINAYAK VITHAL KALIKAR (Central Pro.
vinces : General): Sir, I wish to move an amended Resolution in place of the -
original Resolution which stands in my name and have already placed a copy
of it on the table. If you will permit me, I will now move the amended Reso-
lution, which is in no way a new Resolution.

TrE HoNouraBLE THE PRESIDENT : Yes, the Chair allows it.
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TeE HoNoUrABLE MR. VINAYAK VITHAL KALIKAR: S8ir, I beg to

move :

** That this Council recommends to the Governor General in Council that a committee
oonsisting of official and non-official Members of both the Houses of the Indian Legislature
be immediately appointed to enquire and report by the end of this year on the following
pointe :

(a) the deaths of the three political prisoners in the Andamans ;

(b) the grievances of the Andamans political prisoners who recently went on hunger-
strike ; and

(¢) the tﬁvisability of the re-transfer of the Andamans political prisoners to Indian
jails.”

Sir, I submit at the beginning that my Resolution deals with three points
and I do not want to pass any judgment on the problems raised in my Reso-
lution in my speech. Ikeep an open mind on the question. I have intention-
ally mentioned in my Resolution that a committee should be appointed to enquire
into and report on these three points, namely, the deaths of the three political
prisoners, the grievances of the Andamans political prisoners and the advis-
ability of the re-transfer of these Andamans political prisoners to Indian jails.
Bir, I will state the policy of the Government of India as enunciated up till now
by the highést authcrities and also the consideration which they gave to the
recommendations of the Jails Committee of 1920. I know, Sir, that in the
various communiqués issued from time to time regarding the strike in the
Andamans and the unfortunate deaths of the three political prisoners it has
been stated by Government that the policy of the Government of India has not
been to close the penal settlement. Also the answers given in the Lower House
to the questions put by Members there clearly show that their policy is alto-
gether different from the policy enunciated long ago by the highest authority—
I mean the Home Member of that time, Sir William Vincent. Port Blair
was opened in 1858. After that, there were several committees, which en-
quired into the question of jails, one in 1864, another in 1877, the third in
1888-89, and the last in 1920. The last Committee of 1920 and the Committee
of 1889 have practically recommended ‘the closing of the penal settlement of
the Andamans on various grounds. I cannot do justiee to my case without
quoting an extract from the speech of the predecessor of the present Home
Member in regard to this question. ~Sir, on 11th March, 1921, the Honourable
Sir William Vincent made a speech ip the Assembly on this subject and I
will quote from it. He said:

“T am extremely glad, Sir, that I have been afforded this opportunity of stating the
policy of the Government in regard to the Andamans Settlement .

He said further on:

* Before that date, however, we had already come to ocertain. provisional conclusions
rogud.mg the Andamans, intending at first to reduce the settlement from its present

" numbers to a settlement where about 1,600 or 2,000 of the worst criminals only would be
detained. We have now after consultation with the Secretary of State decided, subject
of oourse to any advice from this Assembly, because this is a matter on which the influence
of the Legislature may very properly be exercised, to abandon the penal settlement
altogether. For some years we have had misgivings about this settlement. Although
I think some of the statements m the report are over-colonred, at the same time we have

~
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been under misgivings regarding conditions there. It is at a very great distance from the
headquarters of Government, and it is impoegible for us to control or supervise work
effectively, and the settlement is also unamenable to outside influences .

Further on he says:

‘“ All the same, we viewed the information contained in this report with very 8‘:"‘
concern, and I am sure this Assembly will support us entirely in the view we are t.ckmg.
namely, the decision that the time has now come to end this penal settlement altogether ™.
About the political prisoners he says:

- “Further, I am glad to say that we have issued orders that all political prisoners shall
be immediately returned from the Andamans, that female convicts not married 'logally
shall be returned immediately, and we are taking steps to prevent further oriminals
being sent to the Andamans in so far as the Local Governments are able to find accommoda-
tion for them here ».

And in the last sentence he says :

* But I can assure this Assembly that this report has caused us the greatest concern,
and we will do everything possible that we can to remedy the defects that have been
pointed out, and I hope that in a few years, this blot on the administration may be removed
altogether .

So, the layman and the public are perfectly entitled to consider that the policy
of the Government of India, as declared by Sir Wi'liam Vincent in his famous
speech, was to close the penal settlement altogether But what do we find ¢
Political prisoners are sent in large numbers to the Andamans in spite of the
agitation against it by the public, and the Government do not take at all into
consideration the agitation raised. by the public throughout India on this
question. As stated by Sir William Vincent, and as stated in the' report of
the Jails Committee, the reasons for closing the penal settlement altogether
and not sending any political prisoners there, are these. The Committee says
that transportation no longer produces the terror which it was once supposed
to inspire ; it is more expensive to maintain a convict in the Andamans than
in an Indian prison ; the removal of the person far from his home and thq almost
complete severance of all ties with friends and relations is demoralising and
undesirable ; difficulty to supply reformatory influence, such as attendance of
religious teachers, the provision of education, and the attempts in other ways
to fit the prisoner for eventual release; in the absence of any large free
population, there will be no educated public opinion to restrain the
Pprison authorities or to see that the reforms so undoubtedly necessary are
Properly carried out ; the climatic conditions. will always be unfavourable
to the health of the convicts drawn as they are from the various parts of India.
These are the grounds-on which the Committee recommended that the penal
settlement ought to be closed altogether, and these grounds found favour
with Sir William Vincent and in*his speech he practically accepted those
grounds,

Now, Sir, I come to the recommendations of the last Cox'm‘inittee but one
and I find that in 1889, that Committee also had certain misgivings about the
Andamans and.indirectly they decided that no more prisoners should be sent
to the Andamans. . The Committee of 1889— . ..

b Tix HoNourasLe THE PRESIDENT : 'Is it necéssary to go into ancient
story 7 - S o o ; i .
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Tae HoNouraBLE MR. VINAYAK VITHAL KALIKAR: It s only
an argument to show that the action of Government is not only wrong but
is against the declared policy of Government. The Committee of 1889 held
that the punishment of transportation was not deterrent and prophesied that
before long this form of punishment would cease to exist. They said this
punishment was decidedly retributive and as such opposed to the funda-
mental princip'es of modern penology. So my submission is that in spite
of the direct recommendations of the Committee of 1920, and the indirect
recommendations of the Committee of 1889 and the policy declared by Sir
William Vincent in 1921, the Government of India again opened the question
and sent prisoners to the Andamans. We find that the prisoners sent there
do not find the climate suitable ; some of them fell ill and others on account
of certain grievances went on hunger strike, the result of which was that one
prisoner died, admittedly, according to the communiqué, by the shock of
forcible feeding and according to the communiqué two other prisoners died
from natural causes on account of pneumonia. One thing is very curious,
8ir. T have read and re-read the communiqués issued from time to time and
also I have considered the answers to the questions put in this House and also
in the other Chamber, but I do not understand why the Government of India is
reluctant to publish the names of the prisoners who went on hunger strike ?
Tf they had done so the relatives of those who had not gone on hunger strike
would have been freed from anxiety, while the relatives of those who had
actually gone on hunger strike and other public men would have brought pres-
sure on them to give up the hunger strike. But no, the policy as enunciated
in the communiqué and in the answers is not to publish the names. No reason
is given. Well, I submit it would be in the interests of Government to give
the names, because some names have already appeared in the press and
Government have not said that they are not correct. In the Frer Press
Journal of June 16th certain names were published, and if it is not objection-
able for me to state those names——-

Tue HonouraBLE THE PRESIDENT: I may inform the Honourable
Member that it is not Parliamentary practice to depend on newspaper
reports. ‘

Tre Honvourasrk Mr. VINAYAK VITHAL KALIKAR: T am not
depending on it, Sir. I want your ruling. Should I give out the names ?
Some names have already appeared. I have definitely asked Government
to give me the names but Government have not done s0. As some names
have appeared in the press should I give out those names ?

Tue HonouraBrLE THE PRESIDENT: T have given the Honourable
Member my view. He can exercise his discretion.

Tre HonovrasLe Mr. VINAYAK VITHAL KALIKAR: I do not
say that the names which have appeared in the press are correct. But it was
the duty of the Government either to contradict the report and say that those
were not the names of the men who went on hunger strike or to give out the
names themselves. The names which have appeared in the press are the
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following ; Niranjan Sen Gupta, Satish Prakashi, Sudhashu Das Gupta,
Nishi Kanth Chowdhury, Narayan Roy, Bhupal Bose, Batukeshwal Datta
snd Sushil Das Gupta.

Tt was further stated—I do not believe these statements, but these are
statements which have appeared in the press and Government have not
contradicted them:—that the prisoners were forcibly fed by Pathan coolies
and the result was that they vomited blood.

Tre HovouraBLg SiR HARRY HAIG: The Honourable Member
says that he does not believe this allegation but that it has appeared in the
press and Government have not contradicted it and he feels it is necessary to
draw the attention of this Council to it. That statement, Sir, has been very
emphatically contradicted by the Government.

Tue HovouraeLe Mr. VINAYAK VITHAL KALIKAR: The state--
ment about the names has not been.

Tur HonouraBLe SiR HARRY HAIG : The question of names appears
to me to be of very doubtful relevance to this Resolution, which is about the
appointment of a committee to deal with particular points. But the allega-
tions about the ill-treatment of these prisoners have been raised in another
place and have been very definitely contradicted by me.

Tur. HonourasLE Mr. VINAYAK VITHAL KALIKAR: T thank-the
Honourable the Home Member for having given me the information ahout
the ill-treatment. Now, Sir, it is said in the Government communiqué that
proper medical treatment was given to these men and that two of the men
died from natural causes. My submission is that admittedly according to
the Government communiqué there was a hunger strike and oflicials were
busy with that hunger strike and they wanted to put a stop toit. And
it is just possible that proper medical treatment could not have been
given to those two prisoners who died of pneumonia. One man, Mahabir Singh,
who was convicted and sentenced for transportation for life in the Lahore Cons-
piracy Case died on the 17th May. He started hunger strike on the 12th May.
It is admitted that he was a strong man. It is also admitted that at the time
of admission and at the time he started the hunger strike when weight was
taken he weighed more and still up to the 16th his condition was qyjte satisfac-
tory and on the 17th when the medical officer decided to give forcible feeding he
resisted and he died on account of shock. I submit, Sir, that a strong and
healthy man goes on hunger strike for four days and after resisting against
forcible feeding he collapses. These things, Sir, do not clearly show that proper
medioca] treatment was given. We have seen people who go on hunger strike
surviving for many days, and here what do we find ? That a healthy and
strong man goes on strike only for four days and he collapses.

Tax HoNouraBLE THE PRESIDENT : I presume that the Honourable
Member is basing his statement on newspaper reports ?

Tee HoNouraBLE Mr. VINAYAK VITHAL KALIKAR: I am basing
ly statement on the communiqué, 8ir, and not on the newspaper. Then, 8ir,
another prisoner, Mani Krishan, died of pneumonia on May 26th. He started
h‘}nger strike on the 16th ; food was administered to him through the mouth
Without resistance on the 17th and on the 19th he was admitted to the hospital
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with double pneumonia. This is thestatement issued. It is. stated that he
took whatever was given to him, he gave no trouble and ultimately he died on
the 26th. The statement regarding the condition of the prisoners as contained
in the communiqué shows that there is some link which we do not find in the
communiqué and which cannot explain away the circumstances. Then, Sir,
the third man, another prisoner, Mohinder Mohan Mitra, of Bengal dies of double
preumonia on the 20th May. He started hunger strike on the 12th May ; on
the 19th he developed pneumonia and died on the 20th May. It is possible, Sir,
that medical help might have been given. I do not say that no medical help
was given and that prisoners were treated brutally, but I submit that the autho-
rities might not have found sufficient time to attend to these patients as careful-
ly owing to hunger strike as they would have attended to them in normal times.
Moreover as recommended by the Jail Committee the climatic conditions might
not have suited their health and they might have developed the disease. So,
my point is that if this committee is appointed they can see all these details with
regard to these prisoners and remove natural suspicions about the move of the
Government for sending these prisoners to the Andamans. It will enable
us to know if the Government was right ; if the Government had treated the
political prisoners with due care they would be exonerated ; if not, at least the
Government will be in a position if they want to continue this policy of sending
political prisoners to the Andamans to issue instructions to their agents in the
Andamans about taking proper care of these political prisoners. :

Now, 8ir, about the hunger strike. So far as the hunger strike is concern-
ed, Sir, it is admitted that they had certain grievances. It was stated, Sir, in
the communiqué as well as in the Lower House in reply to certain questions
that their grievances were not taken into consideration because they threatened
to strike. My submission is that if their grievances were genuine—and it seems
that some of their grievances were genuine because some of the grievances were
redressed afterwards by the Government—Government could have taken their
grievances into account from the beginning and avoided this difficult hunger
strike which caused the death of these three unfortunate prisoners. The griev-
ances of these political prisoners were about proper diet, supply of light,
newspapers Jike the Statesman, proper and timely medical aid and correspon-
dence with their relatives and Government. Some of the grievances have been
remedied and I therefore submit that Government committed a blunder in not
paying attention td the grievances of these political prisoners in the beginning
so that this catastrophe could have been easily avoided. Throughout the
country, Sir, sympathy is felt for these Andamans prisoners. Public opinion
throughout India has condemned the move of the Government in this matter,
and mass meetings have been held everywhere and they have passed resolutions
of protest and have requested in the resolution to remove these political pris-
oners from the Andamans to the various jails in India. Recently, Sir, a state-
ment has been issued from Calcutta under the signature of Poet Rabindra Nath
Tagore, Acharya Ray, Mrs. Sarojini Naidu, Mrs. C. R. Das, Rev. C. F.
Andrews, and others, requesting the Government to have an inquiry into this
tragic affair and at the same time requesting them to transfer these political
prisoners to jails in India, '
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My proposition is a very innocent one. As there is a demand for a public
inquiry throughout India, as the public has grown suspicious about the action
of the Government in this connection, I therefore submit——

Tre HonouraBLE THE PRESIDENT: The Honourable Member has
already exceeded his time.

THE HoNoUrABLE MR. VINAYAK VITHAL KALIKAR: It will take
me only three minutes to finish. I therefore submit, Sir, that ifa committee
of both Houses of the Indian Legislature consisting of officials and non-officials
is appointed——

Tar HoNouraBLE Mr. MAHMOOD SUHRAWARDY: The official
report is there already.

Tue HoNouraBrLE THE PRESIDENT : Order, order.

Tue HonouraBLE Mr. VINAYAK VITHAL KALIKAR : If you likeI
will answer that question? If a committee
is appointed and if they go in detail into all
these matters they will be in a position to satisfy public opinion. If
the report isin favour of Government the public will be satisfied and the
Government will be cleared from any suspicion. I therefore move for the accept-
tance by thes House and the Government of my Resolution. So far as my
answer to my friend is concerned, it is a one-sided report. The public want
information from their point of view. If the officials are there they will also
help the non-officials and therefore the inquiry will be a thorough inquiry.

Tue HonourasLE THE PRESIDENT : We will first get rid of the amend-
ment of the Honourable Rai Bahadur Lala Mathura Prasad Mchrotra.

T HoNoUrABLE Mr. HOSSAIN IMAM : He is not coming, Sir.
Tar HoNourasLe THE PRESIDENT : Sir Harry Haig.

Tre HonouraBLE SiR HARRY HAIG (Home Member) :  Sir, it is a great
pleasure to me after a little interval to find myself again in this Honourable
Council and to have the opportunity of addressing it, remembering as I do that
I had the privilege to be a Member of this Council for four years. It is also a
great pleasure to me, Sir, to find myself sitting under the presidency of one who
in those days I might claim as my colleague and who is, I think, if not the oldest
at any rate one of the oldest Members of this House. I am also glad, Sir, to
have had this opportunity of meeting the criticisms that have been made on
our policy in regard to the sending of these prisoners to the Andamans, and to
meet that criticism in a fuller and more consecutive manner than is possible
by means of answers to questions. I am, therefore, to that extent grateful
to the Honourable mover of this Resolution. Though it appeared to me that
his mind was compounded of sympathy for the prisoners and suspicion of
Government, I trust, Sir, that I shall be able to disarm some of his suspicions
and perhaps remove some of his sympathy.

Now, 8ir, I propose in the first place to deal with the general policy of
Government which has resulted in sending these prisoners to the Andamans,
and in the first place I notice that in this Resolution the prisoners are described
as political prisoners. Now, Sir, I think as a rule in these days when we talk
of political prisoners we have in mind mainly those men who following a mis-
guided policy feel that they are in some way advancing the interests of their

1 P.. M.
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oountry by disobeying its laws in accordance with the civil disobedience pro--
gramme, or possibly those who may have utilised the press in order to stir up
hatred and contempt of the Government. Well, Sir, no prisoners of this type
are in the Andamans nor have the Government the slightest intention of sending .
prisoners of that type to the Andamans. Let us be quite clear who these pri-
soners are who are described by my Honourable friend as political prisoners.
They are terrorists. They are men who have been found guilty of crimes of
violence or intended violence in connection with the terrorist movement. And
why were they sent there ? A year ago, the Government of Bengal took counsel
with the Government of India as to the measures required to deal more effec-
tively with this terrible menace in Bengal. And, Sir, the Government of Bengal
regarded it as an essential part of their campaign against terrorism that terrorist
prisoners should be removed from Bengal toa place where they could no longer
influence the terrorist movement. There is no doubt that as long as those
men remained in the jails in Bengal there was not only a serious danger of com-
munication with their fellow conspirators outside hut there was undoubted
communication. As long as they remained in Bengal the local conditions made
them a focus for the encouragement. of terrorism. You may say, Sir, that that
is a very unfortunate state of affairs. It certainly is. But wg have got to
face the facts and those facts are to be found not only in Bengal but elsewhere.
Only recently in the peaceful Presidency of Madras, a dangerous revolutionary
conspiracy has appeared. And that conspiracy, Sir, has been traced in -its
origin to the Bengal terrorist prisoners who were confined in the jails of Madras.
It was absolutely necessary, Sir, that these terrorist prisoners should be isolated.
There was also the danger of escape, not negligible, and their presence in the
jails in Bengal had a very deplorable effect on discipline. That explains, Sir,
who these prisoners are and why they were sent to the Andamans.

But I wish to deal now with the general policy of the Andamans Settlement
for it is a point on which the Honourable mover dwelt and I have noticed
that it has heen raised in the public press a good deal lately. A respected
newspaper of Upper India has been, I think I may say, exciting itself a good
deal lately on this subject and only recently it wrote an article which ended up-
by accusing Government of committing a flagrant breach of a solemn assurance
in maintaining the penal settlement at the Andamans, and in that article I
found what I do not ordinarily expect to find in that newspaper, a plain mis~
statement of fact, for it started by saying that 1 had denied that the Govern-
ment had ever decided to close the penel settlement in the Andamans. I
never made any such assertion, Sir. What I said was that the penal settle-
ment had not been closed and the cellular jail had never been closed, and these
statements are perfectly accurate. But let me remind the House of what in
fact did happen. In March, 1921, after the report of the Indian Jails Com-
mittee, the Government announced their decision to abandon the Andamans.
as a penal settlement. Having announced their decision, Sir, they set about
seeing how they could give effect to it and within a year they discovered that
in fact it was not possible to give effect to it within any time that could
reasonably be foreseen. In January, 1922, less than a year after the original
announcement, it was found that not only was it not practicable to repatriate
those prisoners who were already in the Andamans, but that it was necessary to
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re-open the transportation of new prisoners. The reason was that the jails in
India were seriously over-crowded and that it was quite impossible to accom-
modate the prisoners without keeping a suitable number in the Andamans.
Some years later, Sir, the system of transporting prisoners from certain pro-
vinces was changed and transportation was placed on a voluntary basis, and
on that basis has continued since. In that connection, Sir, it seems to me
strange that a sufficient number of prisoners for a good many years past have

been found to volunteer from the ordinary jails to go to a place which I have

woticed in this recent agitation described as a “ hell upon earth ”. I think,
8ir, sometimes facts contradict phrases and I would ask the House to remember
whenever they hear that description of “ hell upon earth ” that a number of
prisoners from the Indian jails continually volunteer to go to the Andamans.
Another point, Sir, which I would ask the House to appreciate is that the total

number of prisoners in the Andamans at the present moment is 6,637. The

humber of terrorist prisoners is 112, at least it was until recently, when another,
batch has just been sent. Well, Sir, this agitation, I understand, is about those

112. Why have we heard for s0 many years nothing about the six or seven

thousand ordinary prisoners ? I hope it is not, Sir, because they are not terro-

rists. When it became apparent that in fact it wasimpossible to give up the

Andamans penal settlement, vigorous efforts were made to remedy the condi-
tions described in the Jails Committee Report. An active policy of improve-

ment and development was initiated. My former Chief, the late Sir Alexander

Muddiman, who was at one time President of this Council—in fact I think he

was the first President-—himself as Home Member visited the Andamansin 1925,

and as a result of his visit he became an enthusiastic advocate of this policy

of improving and developing the Andamans. Since that time conditions have

been transformed, particularly health conditions. At the time of the Indian Jails

Committee the main trouble was that malaria was very prevalent. Now, Sir,

since that time, we have reclaimed the malaria swamps at a total cost of Rs. 23

lakhs, and the result on the health of the Andamans has been very remarkable.

I do not think it is necessary to go into the other conditions of the convict

settlers in the Andamans though these also have been very largely changed

since the time of the Indian Jails Committee Report, because the prisoners

with whom we are dealing now are not sent out into the settlement after a

certain period as other prisoners are. They are quite definitely kept in the

cellular jail just as if they were in a jail in India. Now, when it was decided

that steps must be taken to remove these prisoners to a place where their

activities could no longer encourage terrorism, the place obviously suitable for

this purpose was the Andamans. We had to have a place that was sufficiently

remote to prevent communications, and there was in existence in the Andamans

a particularly suitable jail. Wehave heard in some of these meetings of agita-

tion a great deal about the cellular jail. In a meeting in Bombay it was, I

think, described as unfit for human habitation. Well, Sir, I only wish that the

Honourable Members of this Council had been able, as I have, to see photographs

of that cellular jail. It is a well-built and scientifically planned jail, which

was completed only in the year 1910, a fine three-storied bu lding standing on a

bold promontory close to the sea, about 100 feet above it, the kind of site

which in Bombay, I ‘magine would be monopolised by merchant princes.

And yet, some imaginative gentlemen in Bombay declared that this jail is unfit

M94C8 D
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for human habitation. The sanitary conditions, I am assured, are fully up to
- the standard of those of the ordinary Indian jail.

1 come now, Sir, to the hunger-strike and the deaths of the prisoners which
we greatly regret. 1 do not think that there is anything more on the facts
to be added to what hasalready appeared in the communiqués except this
point, on which the Honourable Member threw some suspicion, that in fact
these prisoners did receive every kind of attention from the medical staff.
As the House is aware, after these deaths had occurred we asked the Punjab
Government if they would lend us the services of Lieutenant-Colonel Barker,
their Inspector General of Prisons, an officer who, not only from the position
he occupied was eminently fitted for this mission, but who had in the course
of his administration in the Punjab had to deal not infrequently with hunger-
strikes and had the further advantage of having himself been Senior Medical
Officer of the Andamans for several years. Well, Sir, 1 should like to say how
much the Government of India appreciated the readiness with which the Punjab
Government surrendered at once their Inspector General of Prisons and how
Colonel Barker at about two days’ notice readily undertook this troublesome
and long journey through the monsoon to the Andamans. He went there, Sir,
to consult with the Chief Commissioner regarding the medical arrangements,
and his report of the conditions and the medical arrangements there was emi-
nently satisfactory. He informed the Government of India on his returm that
there had been humane treatment of the hunger-strikers as offenders and sym-
pathetic and skilful treatment of them as sick patients. That was the consi-
dered opinion, Sir, of Lieutenant-Colonel Barker and 1 would like to pay a
tribute to the work of the staff and the medical staff in particular at this time,
remembering that at one time there were no less than 58 terrorist prisoners
on strike. The feeding of them, and the treatment, put a great strain on the
staff, but they responded to that strain in a marvellous way and Colonel Barker
was fully satisfied that the treatment was admirable.

Now, Sir, there is one other point which I noticed mentioned in that mani-
festo referred to by my Honourable friend which was put out recently in Calcutta.
They said that an impression prevailed that the hunger-strike had been given
up on terms. There is absolutely no foundation for that story, Sir. The
hunger-strike was given up unconditionally, and 1 may inform the House that
those who took part in it were as a punishment for this breach of discipline
deprived of certain privileges for a period of two months. The privileges were
restored at the end of August after the two months had expired. So I hope
we shall hear nothing more about the hunger-strike having been given up on
conditions.

About the grievances there was nothing in the grievances alleged that would
justify a hunger-strike. Nevertheless, those grievances were originally put
forward under threat of hunger-strike. No jail administration, Sir, could be
expected to concede demands put forward under such a threat unless they were
prepared to surrender their control over the prisoners. Bu: once discipline
was restored, at the end of the hunger-strike, and the prisoners fully under-
stood that they could not impose their will on their jailors, the Chief Com-
missioner looked into the complaints in a sympathetic spirit and agreed to



TERRORIST PRISONERS IN THE ANDAMANS, 258

certain changes. The prisoners get I think a few more newspapers, some more
interviews and arrangements are made for the C class prisoners to be able to
read at night. I hope, Sir, that that sympathetic treatment of these
prisoners will not be made a ground for complaint against us.

Now, 8ir, I hope I have made my points plain. The hunger-strike was
humanely and skilfully bandled. The conditions in the Andamans Settlement
as a whole and in the cellular jail in particular are healthy, as healthy as one
expects in an ordinary province in India (I am told that the climate of the
Andamans is very similar to the climate of Bengal), and there are no reasonable
grievances. I have also explained that the policy of sending these terrorist
prisoners to the Andamans is an essential part of our campaign against terro-
rism. I should like to make it plain that Government have no intention of
being deflected from their policy in regard to this terrorist menace either by
hunger-strikes of prisoners or by resolutions and manifestos based on misunder-
standings and misrepresentations. We have recently, Sir, had a tragic
reminder that terrorism is still active, continually plotting in secret and
watching its opportunity to deal the stealthy blow of the assassin. This Council
and the other Chamber of the Indian Legislature have given expression to
their horror at the murder of Mr. Burge and.have thus faithfully interpreted
what I believe to be the general conscience of India. Nevertheless these
assassinations go on and in spite of the resolute and unremitting action of
Government we cannot expect altogether to eliminate them until there iy a
continuous and active public opinion working against terrorism. The task
of building up such a public opinion must I admit be a slow one, but it will
inevitably be retarded if contrary influences are at work. In the past there has
been not only to a large extent public apathy, but there has been public
sympathy, and it is on that sympathy that the terrorist movement has flou-
rished. It was only two-and-a-half years ago that the Indian National Con-
gress passed a resolution which, while professing to disapprove of political
violence, recorded its admiration of the bravery and sacrifice of three political
murderers who had carried out the assassination of a young police officer in
circumstances not unlike those of the recent assassination of Mr. Burge, and
expressed its indignation at these three murderers being made to pay the
Penalty of their crime. That resolution was the signal for an outburst of
sympathy with and eulogy of assassins, while the tale of terrorist murders
steadily mounted. Conditions now are happily far different to those of the
dark days of 1931, but I cannot forget that that resolition about Bhagat
Singh and his companions, which acted as such a powerful encouragement to
the spirit of terrorism, was drafted by Mr. Gandhi and sponsored by Pandit
Jawahir Lal Nehru. I hope the spirit of that resolution is now dead and I
should not have thought it necessary to refer to it at the present time had it not
been for two recent facts. The first is that Mr. Gandhi alone as far as I have
observed among Indian public men thought fit, while deploring the murder of
Mr. Burge, to explain that what he called the wrongs committed by the Gov-
ernment led to the commission of these crimes, and it is a short step, as bitter
experience has shown us in the past, from such explanations of the causes of
Wurder to sympathy with the murderers. - The other fact is that one of the
first public acts of Pandit Jawahir Lal Nehru after his recent release from prison

Was to include his name among a list of miscellaneous signatures to a manifesto
n2
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which, whatever may have been its primary object, must have the effect of
keeping alive the feeling of sympathy for the terrorist prisoners in the Andamans,
I hope that what I have said today will show the House clearly that there is
no occasion for sympathy with these men merely as prisoners, and if that is
50, let there be no sympathy for them as terrorists, or any attempt to cloak
their real character by describing them under the respectable euphemism of

olitical prisoners. I trust, Sir, that in view of my full explanation of the
real facts the Honourable mover will not feel it necessary to proceed with
his Resolution and will agree to withdraw it. (Applause.)

The Council then adjourned for Lunch till a Quarter to Three of the Clock.

The Council reassembled after Lunch at a Quarter to Three of the Clock,
the Honourable the President in the Chair.

Tur HonouraBLE KuaN Banapur SyEp ABDUL HAFEEZ (East
Bengal : Muhammadan) :  Sir, first of all T wish to congratulate the Honour-
able the Home Member on his excellent speech which he has delivered today on
the floor of this House. I think he has spoken very eloquently on all the points
and his speech was very convincing and' I congratulate him.

Now, Sir, I wish to say a few words on the Resolution of my.Honourable
friend Mr. Kalikar. This question, with its attendant incidence and implica-
tions, is one which should better be viewed from a different angle of vision, that
is to say, the Honourable mover should have placed himself in the position of
the Government before tabling the Resolution. To put it in a more denuded
form. Can any of my Honourable friends deny the tremendous amount of de-
struction and ruination that the civil disobedience movement has brought to the
country ? Is it not a universally admitted fact that the * terrorist movement ™
has been responsible for the irreparable losses of many precious lives of
British administrators ? Can any one of you with one iota of justice deny the
lenity of the British rule? Have you grown oblivious of the methods of
administration of the Moghuls in India ? And don’t you today see with what
aniron hand rulers in all the countries are reigning ? The ruthless suppression
of Communists in Germany, Persia and Turkey ; the general hunt of the Blue
Shirts in Treland, the indiscriminate massacres of the Chinese by Japan, all
serve as a striking. contrast with the administration of the British in India.
The British Government in India have meted out the mildest possible treat-
ment to these political prisoners. Did not the Indian police display the
highest acme of patience and tolerance during the most critical junctures ?

Any other country with the same treasonable movements would have by now
been converted into a shambles.

Then, Sir, not by any stretch of imagination can I seek even a remote possi-
bility of creating a casus belli to support the motion of my Honourable friend.
On the contrary, T record my opposition to the motion under discussion.

Tee HoNouraBLe KuaN Banapur Dr. Sie NASARVANJI CHOKSY
(Bombay : Nominated Non-Official) : Sir, I wish to say a few words sbout
the medical aspects of the question of hunger strike and pneumonia alleged to
follow upon forced feeding among the prisoners in the Andamsms.
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It is however hazardous for the lay press and laymen to criticise the method of’
treatment adopted in such cases. If that is once tolerated there would be
no finality. What is the mentality of a man who has been committed for &
terrorist crime ¢ 'What thoughts come to him after he goes to the Anadamans$ .
I believe the original depravity passes away. If he comes of a good family,
is educated and well nurtured, he deplores his position. He does not know
how to get out of it. He should have read a good deal, I presume, of hunger
strike and neglected serious disease. He thus considers that the easiest way
of escape from his deplorable position would be to go on hunger strike and die
so that he would be extolled as a martyr! That is, Sir, the mentality of such
persons. Now, there is no crime in saving the life of a man who desires to
sacrifice his life, whatever his motives may be, and artificial feeding,
mis-called forced feeding, is the only remedy. This method is in no way
injurious to a person. It is applied even in the most serious cases of illness
and does not inflict pain or much inconvenience on the patient, so long as he
does not resist or struggle. He is simply held down. If he struggles violently
and for a long time he may die of heart failure if his heart is diseased. That
" however depends upon his constitution and is not the consequence of the
treatment adopted to save life.

Tar HoNoURABLE THE PRESIDENT : Order, order. I would like the
Honourable Member to confine himself to the Resolution before us. We are
not concerned with the medical aspects of the subject.

Tue HoNouraBLE KuAN Bauapur Dr. Stk NASARVANJI CHOKSY :
Sir, with regard to pneumonia I know from my experience as a non-official
visitor of prisons that very often it is the practice of prisoners not to complain
and ask for medical help in erder that they thus end their life. However, it is
quite possible that in some of the cases of pneumonia this may have happen-
ed inasmuch as often pneumonia begins very insidiously &nd the patient
may or may not look seriously ill.”

That, Sir, is all I have to say on this Resolution.

Tur HowouraBLrE Mr. JAGADISH CHANDRA BANERJEE (East
Bengal : Non-Muhammadan) : Sir, I had no intention of discussing the subjeot-
matter in the Resolution so very ably moved by my Honourable friend,
Mr. Kalikar, at this stage when some important pronouncement was made by
my friend the Home Member this morning, and besides several questions
were asked by non-official Members of this side of the House. But one point
which is hovering in my mind is that in view of the representation submitted
very lately by eminent people of India like Dr. Rabindranath Tagore, Sir
P. C. Roy, Ramananda Chatterji, Mrs. Sarojini Naidu and others and which
appeared in the Hindustan Times it will be very graceful indeed on the part of
Government to make a sifting inquiry into the actual state of affairs and
satisfy the curiosity of the public. Another point about the causes or other-
wise of the death of those unfortunate prisoners in the Andamans celluiar
jail under tragic circumstances, I venture to submit that could anybody in
this world have ever ascertained the cause of death ¢! They died because they
did unot care to live ; they are now free. .

Sir, even if a committee be appointed as proposed by my friend what
will they say ? They will submit their stereotyped statement. Some will say
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tLey died of pneumsnia and others will say of various other causes. To many
questions, Sir, asked by me the other day, my friend the Honourable Mr.
Hallett, the Home Secretary, has given clear-cut repligs that Government are
not prepared to make any inquiries nor to publish the medical report even.
Under the circumstances, what can we do ? Let us submit to the Divine Will.
Let us forgive and forget. Sir, I do not venture to give any advice to my
friend the mover of the Resolution nor the Government but I should like
to ask my friend to remember the well-known passage in *“ The Pslam of
Life ”, which we have read in our early days “ Let the dead past bury its
dead . Sir, my Honourable friend has also forgotten the well-known adage
in the Gita when Arjuna was fighting shy of a religious war seeing so
many of his kith and kin who were destined to be slain Lord Krishna
advised Arjuna, ‘* It is not you who is fighting ; it is I, and you are only a means
to an end—— :

Ter HoNouraBLE MR. BIJAY KUMAR BASU: We are having a
discourse on Vedanta !

Tre HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE——* when
religion is at stake and when society is in a state of disruption it is I, the saviour
of the good and the destructor of the evil who will stand supreme as an incar-
nation for ever”.

Sir, one word about hunger strike and I have done. I am at my wit’s end
to know what benefit this process will bring about in the country. It seems
to me like child’s play. Give the child a doll and the child will not cry.
Make me the ruler of the universe ; otherwise I shall fast unto death. An
absurd proposition. : g

That is all, 8ir, I have to say with regard to this Resolution.

*Tag HoNouraBLE Mr. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Sir, the Honourable the Home Member nfust have found the atmos-
phere of this House better than that of the other place where he does not have
such an easy time. I for my part-do not see anything incompatible between
the feeling as voiced in the Resolution and the duty as constitutional advisers
of His Majesty on matters affecting India. The Honourable the Home Member
has told us in so many words that the prisoners who are interned in the
Andamans are not concerned with the civil disobedience movement. Never-
theless, some of the supporters of Government in this House have given a
good lecture on the civil disobedience movement. Be ‘that as it may, the
Honourable the Home Member ought to have enlightened us about these 112
terrorist prisoners who have been sent there, as to what was their crime, for
what term of imprisonment they have been sentenced, whether they were
sentenced under the ordinary laws of the land or under the Ordinances that
have been passed in Bengal and in the Centre. Had the Honourable Member
given us all this information we would have been in a better position to judge
whether we should have any sympathy for these people and whether they have
been definitely held by a judicial tribunal to be guilty or whether they are
merely suspects. Engish law, Sir, makes a great distinction between a man

. * Spedch not corrected by the Honourable Member.

s
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who is accused of an offence and a man who is convicted of an offence under
the ordinary law. The Honourable the Home Member cited to us the exaniple
of the criminals who voluntarily choose to go to the Andamans and he stated
that nearly 6,000 people were in the Andamans and no one had 'taised a hue
and cry, and asked why people are making this hue and cry over these 112
prisoners. The reason is that those are criminals and there is absolutely no
sympathy for them. But as far as these people are concerned, it was not
generally known what sort of prisoners they were. It was thought they might
be of the same type as the detenus of Bengal or they might be civil disobedience
prisoners. I may say that the information which Government has given us
will materially allay the suspicions that were in our mind. There is one thing
which I cannot understand. Government say that whatever they have done
has been done rightly. There is a saying amongst us : “ When you have got
a good account, you do not fear ”. The Resolution purposely does not lay
down any specific procedure for the enquiry by this committee. Government
has got in both the Houses a sufficient number of educated people in whom
they have got full confidence, and who enjoy their confidence better than
even the officials. Even if a committee of three persons is appointed to go
into the matter, it would not so much put the Government out of its usual
course. Then we would have understood the Government’s assurance that
they are not afraid of an exposure of their actions. The only charge that can
be made is that the committee will be expensive, and that it will be a waste
of money. Sir, you must take note of the fact that if a committee is appointed
and if it goes over there and makes an enquiry it may bring forward proposals
which may have the effect of curtailing expenses.

As regards the jail, the Honourable the Home Member said that it was
built only so recently as 1910, that it is located at a very good elevation just
overlooking the sea. But it.was not only about the location of the jail that
people complained. They complained abgut the insanitary condition of the
jail also about which the Honourable Member said only a few words, that they
were not worse than those of the Indian jails. The rumour is that these
prisoners first wanted to send their grievances to the Government, and because
of the fact that those grievances were not forwarded to the highest authorities
they resorted to hunger strike. They did not start the hunger strike ; rather
it was resorted to as a means of forcing the hands of the local officials to bring
the matter to the notice of the Government, because they relied on the
Honourable the Home Member not to be as unreasonable as the local officials.

Sir, if the Government are not prepared to accept the Resolution in the
form in which it has been moved, we would at least like them to tell us whether
they are prepared to do anything to prevent occurrences of this nature taking
place in future ? That will bé some assurance on which we might think of
withdrawing the Resolution.

Tnr Hoxouranrte Mr. VINAYAK VITHAL KALIKAR: Sir, at the

outset let me thank the Honourable the Home Member for coming

3 ry.  to this House and explaining the position of the Government with
regard to this important question. Thé purpert of the statement

that he made on behalf of Government regarding these terrorist prisoners is
that the Goverrment of Bengal wanted these prisoners to be removed to a
far-off place with a view to minimise the chances of escape as also
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communication from these prisoners to other prisoners and therefore they wese
removed to the Andamans. To this my answer is that if the Government were
to take into consideration specially the recommendations made by one
member of the Jails Committee, the Dorai Raja of Pudukottah, the Govern-
ment of Bengal and the Government of India should find no difficulty in
dealing with these prisoners in Indian jails. He said :

“ The first argument assumes that in India it is not possible to prevent escapes of
some of thege prisoners and displays want of trust in the jail staffs. If, however, our
recommendations as to improvement in the jail staff are acted upon I feel confident that
the Government will be able to secure so trustworthy, efficient and competent & staff that
an Indian prison will be as secure as the Andaman Islands .

Now, Sir,- a word about terrorist activity. T fully agree with the
Honourable the Home Member that this terrorism must be stamped out
of this unfortunate country. I know that it is a canker which is eating into
the very vitals of the body politic of India. T at the same time submit that
it is the duty of the Government as well as of the public to impress upon the
minds of these young men who have gone astray not to commit these
dastardly attacks. But the question is one of giving them humane treat-
ment as they have not received capital punishment for their offence. I have
listened with great attention to the statement made on behalf of Government
that the unhealthy swamps have been reclaimed at the cost of some lakhs of
rupees, and that, as stated in a newspaper, a hell on earth has been transform-
ed into a paradise by the expenditure of a few lakhs on it. Tam glad to know
it. T am also glad to know that there are certain prisoners who willingly go
to the Andamans and who are willing to stay there permanently. Well,
public opinion doubts this statement. Public opinion in India assumes
that Government compels certain prisoners to go there and they do not go
voluntarily. T do not attach much importance to that opinion and accept
the statement made by the Honougable the Home Member as correct. But
if these people go there willingly and if terrorist prisoners are required to be
sent there for administrative purposes, I only request Government that im
order to exonerate themselves from the charges levelled against them they
should agree to appoint a committee as 1 have suggested, so that their case
and the case of the prisoners, if really they have any grievances, will be
before that committee, who will examine the charges and grievances and
record their judgment, and that will to a great extent allay the suspicion in
the public mind. T do not at all applaud the action of the terrorist prisoners
in starting a hunger strike. But as my friend Mr. Hossain Imam just said
representations about their grievances were made by them and they were
not allowed to be forwarded to the Chief Commissioner or to the Government
of India. That is the suggestion. If that is true, then the worst course for
them to adopt was to go on hunger strike. I admit that. Iknow my word will
not reach those terrorist prisoners, but I do not want them to go on hunger strike.
I want them to represent their grievances through the proper channel. But
there is the question as to why they became so desperate. Was it due to
their representation not being forwarded ? I therefore submit that the
conduct of the officers connected with the management of the Andamans
also will corne under that inquiry, I therefore move for the acceptance of
my Resolution by Government,
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Tae HoNoURABLE Stk HARRY HAIG : 8ir, I hope I shall not dstain
the Council long on this occasion. My Honourable friend Mr. Hossain Imam
inquired who these criminals were and for what offences they had been
sentenced. I am afraid I cannot give him full details but I can assure him
that they have all been sentenced by duly constituted courts for offences in
connection with the terrorist movement. As my Honourable friend is pro-
bably aware, many of these men charged with serious offences are tried in
Bengal under a special procedure by Commissioners appointed under
the Bengal Criminal Law Amendment Act. But these Tribunals are
most essentially judicial tribunals and their sentences are, I think, I am
correct in saying, subject to appeal to the High Court. I do not think
my Honourable friend need be afraid that any of these people have been
unjustly convicted ‘or have not had a fair and full trial, and I need hardly
say that there are no detenus in the Andamans.

Now, Sir, my Honourable friend the mover I was very glad to find agrees
entirely with me that terrorism is a canker which is a very serious danger to
the future of the country and that we should all do what we-can to try and
eradicate it. 1 am glad also to find myself in agreement with the Honourable
Mr. Kalikar when he says that these men having committed their crimes,
having been convicted, should receive in jail humane treatment. We
wish that they should receive humane treatment and that is why after the
conclusion of the hunger strike we did go into the question of the treatment
very carefully with the Chief Commissioner and we did not fail to recognise
that these are educated men and that therefore they may require certain
special treatment which is not extended to the ordinary prisoner.

That is why we have given them rather exceptional facilities in regard to
the supply of newspapers, and that we have allowed even C class prisoners
facilities for reading at night. I think my Honourable friend may rest assured
that we desire to treat these people in a humane way and as human beings
and the last thing we wish is that they should goon hunger strike again.
I would emphasise this point that nothing is more calculated to induce them
to go on hungerstrike than if they think that their last hunger strike has
aroused the sympathy of the country, and those who wish this hunger strike
not to recur will I am sure make their attitude in that respect perfectly clear.
I would again invite my Honourable friend in view of what I have said not
to press this Resolution.

Tue HoNouraBLE M. VINAYAK VITHAL KALIKAR : In view of the
statement of the Honourable the Home Member, 1 withdraw the Resolution.

The Resolution* was, by leave of the Council, withdrawn.

RESOLUTION RE NEED FOR A FURTHER ENQUIRY INTO THE
PHARMACEUTICAL ACTION AND PRODUCTION OF THE
STANDARDISED ALKALOIDS OF CINCHONA, ze., TOTAQUINA.
Tur HoNouraBLE KuaN Banapur Dr. 8Sie NASARVANJI CHOKSY

(Bombay : Nominated Non-Official): Sir, the Resolution that I have

the honour to move reads thus : .

*“ This Council recommends to the Governor General in Council to institute am
enquiry into the feasibility of the cultivation of that particular species of the cinchong
% Vide page 244, ane.
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« tree that yields alkaloids of a stable composition—ocalled fofaquina—for the treatment
of malaria, as introduced by the Hygiene Commission of the League of Nations and
included in the British Pharmacop :ia”.

Sir, the Resolution that I have the honour to move embraces a
triple tragedy : firstly, the tragedy of the masses who suffer and succumb
to the ravages of malaria ; secondly, the tragedy of the large stocks of quinine
that Government cannot dispose of ; and, thir y, the tragedy of the quinine
policy of Government.

As regurds the masses, malaria is almost universally prevalent throughout
the greatér part of India. The exact morbidity or sick rate cannot be esti-
mated inasmuch as barely 16 per cent. of sufferers seek medical aid at hospitals
and dispensaries. Their rate of admission varies from 6-8 per cent. in Madras
to 26-5 per cent. in Bengal. It has been equally difficult to find out the total
mortality. A recent Report of the Public Health Commissioner with the
Government of India states that 58 out of every 100 dcaths are ascribed to
“fevers”. The probability is, says Colonel Chopra, that about half that number
is due to malaria. Thus one out of every 3:5 deaths in India may fairly be
assigned to this cause alone. '

The Health Organisation of the League of Nations obtained statistics from
several countries comprising a population of 1,590 millions. The rate of mala-
rial infection varied from 10 to 589 per cent. in those under hospital treat-
ment. The annual number of cases was estimated at 17 millions, to which
India and Ceylon contributed 10 millions. The Organisation, however, is of the
opinion that the number of sufferers in India is almost ten times as many
(s.e., 100,000,000). This may be an arbitrary estimate but not in certain
districts, says the Public Health Commissioner. Malaria, it has to be noted,
is an affection that does not kill at the first attack, except in the most malig-
nant type. It is, however, the recurrent attacks in untreated or partially
treated cases, that sap the vitality of the masses, undermine their constitu-
tion, reduce their physical stamina and create in them a state of chronic
debility that prevents the full economic value of the peasantry and industrial
workers. Productivity of the soil thus becomes greatly reduced, and economic
distress, poverty, disease and death follow in its wake. Apart from that, they
fall an easy prey to other diseases and die. As the cause of death is registered
for the final illness alone, the underlying cause—malaria—becomes entirely
masked. They also produce a debilitated progeny that increases the infantile
mortality rate. Colonel Chopra has estimated the annual economic loss to the
country at about Rs. 33 crores. Is it difficult to conceive how greatly India
would benefit, if even half of this stupendous loss were to be saved by pro-
viding free distribution of quinine, or sold at least at a lower price, or of a
suitable and cheaper remedy than quinine ? The masses cannot afford to buy
it at the rate of Rs. 18 per pound. And, therefore, the greatest tragedy is
that the consumption of quinine in the most highly infected districts is the
lowest owing to their poverty. This, indeed, is a most unsatisfactory position.
As Mr. Calder very aptly says in this regard, *“ Quinine is a rich man’s remedy,
while malaria is a poor man’s heritage . A sad and deplorable heritage
indeed ! It behoves the Legislature, therefore, to take immediate action in
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order to save the millions whose premature debility and death entail this
enormous loss to the country.

In spite, however, of the gravity of this problem, the tragedy of the accu-
mulation of stocks of Government quinine is distressing. The stocks cannot
be released as the masses cannot buy them, nor can they be distributed free
on dccount of the loss to Government. Over 400,000 of pounds were reported
to be in stock in 1930. This stock has probably increased by now.

Let us now glance at what occurs in other civilised countries. The ave-
rage consumption of quinine per head in Greece is 24 grains ; in Italy, 16 grains ;
and in India but 34 grains ! As only half of Italy is infected, about 200,000
cases are treated annually. Government, however, distributes free about 20
tons of quinine and seven tons are sold at reduced rates. Italian peasantry also,
it appears, are too poor to buy quinine. Italy has to import quinine as well,
but has taken timely measures to make itself self-supporting in this regard.
It will have 860 tons of quinine by 1936, a quantity more than sufficient for
the national quinine requirements, says the British Medical Journal. On the
other hand, while the approximate requirements of India are about 600 tons,
it consumes only 96 tons, and the quantity of quinine and cinchona febrifuge
distributed free is about 16 tons! Such indeed is the humiliating and glaring
contrast between Italy and India, both largely “agricultural countries.

India cannot compete with Java as it produces nine-tenths of the world
supply and fixes the rate. India could also be made self-supporting, if not in
producing quinine, at least in supplying a cheaper and equally efficacious
remedy for all its needs.

Coming now to the third tragedy of the Government’s quinine policy, it is
immaterial at this date to enquire whether the cultivation of the cinchona
plant was originally inspired on humanitarian grounds or for revenue purposes.
The policy, is, however, not benefiting the country in any way as large stocks
of the bark and quinine, of the estimated value of about Rs. 50 lakhs, have
been accumulating.

The situation may be summed up as under when contrasted with Italy :

Italy. India.
Malaria infected persons . .. .. 200,000 50,000,000
Tons. Tons.
Free distribution of quinine .o . . 20 16
Distribution at reduced rates .. . . 7 ?

Sir, Honourable Members will thus see that the above figures are all the
ore tragic, having regard to the fact that Government possess and are
hoarding an enormous quantity of quinine that entails loss through deteriora-
tion and cost of storage. It does good to nome. There is not the slightest
doubt that people would eagerly buy quinine if they could afford it, rather than
go on suffering and succumbing to the ravages of malaria. What then should
be the remedy ? ’

. (1) I beg to submit that a larger quantity should be released for free
distribution through a proper agency. o
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(2) The scheme for popularising the use of quinine, and at the same time
combining sound business with philanthropy, devised over two years ago by
the able and energetic Director General of the Indian Medical Service, whose
great interest relating to Public Health matters is but too well known, should
be immediately adopted. It consists in the wide sale of glass tubes containing
20 and 12, four-grain tablets, put up with attractive labels at annas four and
two, respectively. He has further suggested extensive propaganda by posters
and leaflets distributed throughout the country. Government would not have
to bear any loss, as they would recover at least Rs. 12 per pound. Apart,
however, from business agencies necessary for the sale of the tablets, I am of the
opinion that the best distributors would be the village headmen, if a small

commission were offered to them. It would thus be to their interest to popular-
18e the sale.

(3) The scope of the inquiry that I have submitted should be widened,
and in addition to the feasibility of the manufacture of totaquina from certain
_species of the cinchona plant, it should embrace investigation into the cost
of its production and relative efficacy in treatment as compared with quinine.
Government would thus have full data in their possession, and could formulate
a policy for 'a standard treatment of malaria throughout India. Pending
the completion of this enquiry, however, Government should release enough
quinine to the extent of at least Rs. 5 to Rs. 10 lakhs for free distribution.
This is not ltkely to entail any further loss, as it would be recouped from the
greatly increased productivity of the people, adding to the resources of Govern-
ment. A definite policy would thus be evolved, instead of the haphazard
methods hitherto adopted that have benefited nobody.

It would be interesting to note in this connection that the Royal Commis-
sion on Agriculture has recommended the creation of a Cinchona Department

under the Government of India in order to promote the increased production
of quinine at a cheap rate.

Sir, India is on the eve of vast constitutional changes. Those changes
will require greater resources. We have been told, for instance, that
Rs. 10 crores will be necessary before responsibility at the Centre can be im-
plemented ; that the Princes will not federate unless equilibrium has been
established in the Central Government ; that the 11 autonomous States will
remain in deficit for a considerable time ; and that the Central Government
will not be in a position to help them, nor would retrenchment go far to remedy
this defect. How are these huge deficits then to be met ? The one and only
way i8 to increase the productive capacity of the masses, by freeing them
from ill-health, disease and death from malaria. India has budgetted this
year for Rs. 46-20 crores for its Defence Services. It has, however, been
undergoing a preventible economic loss through ill-health and poverty of its
masses to the extent of Rs. 33 crores annually. "The Defence Services are
equipped with necessary armaments and appliances to fight the enemy. Why
then the sanitarian—the life saver—should be denied his armament of a
suitable remedy to protect and preserve the people against malaria that is
not'an occasional but an ever present, foe in our midst 7.
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Sir, naught will avail, no constitutional advance will avail, so long a8 the
masses are unable to put forth their full energies in order to furnish their
quota of the requisite resources. Let Glovernment spend even Rs. 10 or
Rs. 20 lakhs a year to rehabilitate and recondition them and save them by the
free or cheap distribution of a remedy against malaria. It will not be too
high a price to pay. The immediate results will not take long to show in the
ultimate prosperity and contentment of the people and immense benefit to
Government revenues.

Sir, I move.

Tue HoNOURABLE MaJor-GENERAL J. D. GRAHAM (Government
of India : Nominated Official) : Sir, I think we have to thank the Honourable
mover of this Resolution for having given this very important matter all the
publicity which it deserves. The subject is one which has very great rami-
fications and it has not had perhaps the publicity which it ought to have, so
that I thank the Honourable mover for having brought it forward in the way
he has. He has, however, departed from the substance of the Resolution very
materially in the address which he has given us and he has widened the issues
for consideration very materially. I propose, however, to limit my remarks
to the question which he has raised in the Resolution, namely, the question
of the need for a further inquiry into the pharmaceutical action and production
of the standardised alkaloids of cinchona, ¢.e., totaguina. Now, this is a highly
technical subject and I ask the House to bear with me in one or two technical
details which are necessary hefore a proper appreciation of this question can
be arrived at.

The League of Nations established a Malarial Commission in 1924 and
this Malarial Commission of which I have the honour to be a member, as also
has the Director of the Malarial Survey of India,—this Malarial Commission
hae been studying the question of the action of these alkaloids of cinchona
since 1925. As a result of this prolonged study on the part of experts from
all over the world, in 1931 they came to the conclusion that certain of the by-
products which in certain countries were being sold as febrifuges and were by-
products in the manufacture of quinine should be graded up to form a stand-
ardised product. These by-products were called in India cinchona febrifuge.
In the manufacture of quinine from the bark, the alkaloid quinine which is
one of the four chief alkaloids is taken out. The other three alkaloids are in
the remainder which is sold as ‘ cinchona febrifuge ”” at a very small cost, and
at probably one-fourth the cost of quinine. Now we use up a large proportion
of this febrifuge in India in the same way as some other countries do. All
the Malarial Commission of the League has done in this matter is to grade up
this by-product by adding additional proportions. qf the al}mloids 80 as to
make the product of a fixed standardised composition. This they call tota-
quina, because it contains the total alkaloids of quinetum or cinchona. Now,
it is fairly obvious that this totaquina does not come from one particular tree
though we know that certain of our barks produce more of these alkaloids
than others. In the past, it has been our policy in India to concentrate on
the production of quinine and for that particular purpose we require to cult}-
vate the particular tree which gives the largest quantity of t'he a!kalmd
guinine. Now, any proposal which is caloulated to alter this policy by
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substituting another species of cinchona than that which is now cultivated
would obviously require very careful consideration because the bark takes a
long time to mature—it takes seven years. So that naturally the League
Malarial Commission in putting this substance—totaguina—forward expected
that the matter would receive the careful consideration of Governments and
that no changes of any consequence could occur for a considerable time.
Now what has the Malaria Commission of the League done in regard to this ?
After it published the facts connected with this totaguina, the League then
circularised all Governments in regard to its composition and one or two
other matters. They gave its composition. They asked that this new stand-
ard preparation should be brought to the notice of the interested Governmentas.
They asked that in those Governments where cinchona febrifuge was manufac-
tured or used, the competent authority should bring this product as now
manufactured up to the totaquina standard. They also asked that in malarial
tropical countries where the cost of imported drugs might prohibit their use,
Government might examine the expediency of cultivating cinchona species
for local use as total alkaloids of cinchona (totaguina), or for chemical or
galenical preparations of the bark. Now this statement was circulated to our
Provincial Governments who were concerned with the production of quinine,
namely, Madras and Bengal, and at the present moment we have on record
statements from the Directors of cinchona production, both in Bengal and
Madras. Madras has got into its stride ; it has already produced this substance
totaquina and has provided samples which have gone to Geneva for trials or
tests in Europe. It is proposed that it should give samples to the Director
of the Malarial Survey in India to enable similar tests to be carried out in India.
The Bengal Government factory has not yet produced this tolaquina so far as
I know ; but the whole of the details are with them and I understand they are
prepared to do so. This, you see, at once opens a way of production of tota-
quina quite independent of altering the policy in regard to the bark. In other
words, we can keep our cinchona policy as it stands at the present moment.
We can grade up our febrifuge to the fofaquina standard without necessarily
altering our policy with regard to the growing of a particular kind of bark
as has been advocated by the Honourable the mover.

That, Sir, is a very great point in regard to this question because the I ttle
delay which may ensue before we reach certain conclusions will enable us to
await those conclusions with a greater degree of certainty. We should then
hope to be on sound ground when we make our final recommendations. Cer-
tain tests have been done in Europe with this substance on bird malaria,
and on human malaria ; but the tests are few in number. So far they have
been very satisfactory ; in other words, they are showing that we have in
tolaquina a product which in therapeutic value is almost the equivalent to
quinine. If that is so, and if we in India can produce this tofaquina at a
much smaller cost than quinine, then of course it opens the way to a very
much larger exhibition of the drug all over the country for the same amount
of money. But that stage has not been arrived at yetin regard to India. We:
are arranging for experiments now and in due course we shall be in a position:
to say whether it is advisable for the Government of India to go forward on
this totaquina line, that is, to advertise fofaguina in contradistinction to quinine

LY
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for ordinary prophylactic and therapeutic purposes. I think, Sir, I have now
made this clear. It is rather technical ; but it is important.

Now, you can see the bearing this has on the Resolution as it stands.
There is no such thing, of course, asa tree that yields alkaloids of a  stable com-
position .”  The tree yields the alkaloids ; but by mixing these alkaloids
synthetically the result is that we are able to produce this product, totaquina.

I would just like to say a word or two about what Government has been
doing in regard to these enquiries connected With quinine. We have been
helping the Malaria Commission in every possible way. As a member, of
course, I have been in close touch with what has been happening in Europe.
We have given information on cost, on consumption of quinine, and other
alkaloids and on the question of treatment and these have all been embodied
in the publications of the League. We have in the Malaria Survey of India a
Director who has produced the most erudite publications an the subject of the
action of the alkaloids ; he has published a bibliography of work done on all
the alkaloids and a summary of Indian experiences of different alkaloidal
values and the relative values in treatment.  We have not had experiments
with totaquina ; but, as I have told you, we have the two cinchona Directors
working on it and we have samples coming from Madras now. I believe this
Madras tolaguina is on sale, or is about to be on sale soon for the price of Rs. 13,
JJer pound, which brings it in cost midway between the cinchona febrifuge
which we have been putting out and quinine.

Now, the Director of Malaria Survey has also produced a very excellent
paper within the last three months on the ¢ Standardisation of mixed propor-
tions of cinchona alkaloids in relation to Indian conditions ", and his con-
vlusions which are very definite indicate that we must go forward in regard
to manufacturing and experimental work and he is prepared to do-the latter.

The Malaria Commission of the League having had his paper, know all this.
They proposed to convene a large international conference at an early date
to study the whole of the questions connected with the prophylactic treatment
of malaria ; but before doing so they invited and have received comments
from various countries and as a result of these they have agreed to postpone
the conference pending the further results of the experimental observations
which are being made in the different countries. Theactual Resolution of the
League, which is dated July 17th, 1933, is as follows :

‘ Inasmuch as further research is in progress into the various anti-malarial remedies
the Commission are of opinion that the projected Conference should be postponed.
It hopes that the enquiry into the quinine requirements by malarial countries will be keps
up to date and that the Health Departments of malarial countries and the members of
the Malaria Commission will continue to give it their cooperation *.

That represents, Sir, the attitude of the international experts.

I think 1 have explained to the Honourable mover the exact position,
and 1 hope I have shown that India has not fallen behind in regard to keeping
a8 very careful watch on what is going on everywhere in connection with this
very important subject. I think it is excellent that he has brought up this
Resolution in the way he has ; but I would ask him not to press for the inati-
tution of an enquiry of this kind at once. I think the enquiry will probably

ve to corme in the near future and then it will not be an enquiry on the policy
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of the cultivation of a particular kind of cinchona alone but it will embrace a
large number of aspects of this question and several of those which the Honour-

able mover has raised in his address. .

We must know the value of this substance actually before we can press
for it as a remedy in contradistinction to quinine and also to the exclusion of
quinine if necessary. I think that is the main point in connection with
this standardised cinchona alkaloid totaguina.

Bir, I am leaving to one side the other portions of the Honourable mover’s
speech because they do not concern the Resolution. , (Applause.)

Tae HoNoURABLE KHAN Banapur Dr. Sir NASARVANJI CHOKSY :
Sir, my sole object in bringing forward this Resolution was to attract the notice
of the Legislatures with regard to the improvement of the economic condition
of the masses and at the same time benefiting the revenues of the country.
Should investigations be made, assuggested ; I would be only too grateful.
I cordially thank the Honourable Major-General Graham for the way in
which he has taken the trouble to go through my speechand the arguments
I have put forth. I think my purpose has been amply served thereby.
Under these circumstances, and in view of his exhaustive reply, I beg leave
"of the House to withdraw my Resolution.

.

The Resolution* was, by leave of the Council, withdrawn.

RESOLUTION RE REDUCTION OF LAND TAX.

Tue HoNourasLE M. V. C. VELLINGIRI GOUNDER (Madras : Non-
Muhammadan): Mr. President, I beg to move my Resolution which runs as
follows: ~

“ This Council is of opinion that the land tax in the ryotwari areas, generally and
especially in the Madras Presidency is unduly heavy and has reduced the ryots during
these days of economic depression to very straitened and miserable circumstances and
recommends to the Governor General in Council that a general reduction of the tax be
made according to the needs and conditions in each province and in Madras by 50 per cent.”

I beg to ask your permission, Sir, to omit the last few words ““ and in
Madras by 50 per cent.”

Tue HoNouraBLE THE PRESIDENT : Has the Government Member
any objection ?

Tee HoNouraBLE KHAN BamADpUR Mian Sir FAZL-I-HUSAIN: No
objection, Bir. ’

TueE HoNouraBLE THE PRESIDENT : You can proceed, now.

Tre HonouraBre Mr. V. C. VELLINGIRI GOUNDER: Another
small alteration, Sir. If I may be permitted to add “ and cesses ”—* a general
reduction of tax and cesses ”—if you have no objection, 8ir ?

TuE HoNoURABLE THE PRESIDENT : I cannot allow the Honourable
Member to insert new words in the Resolution. The Government Member has
had no notice.

"*Vide pages .269—00, ante..
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Tue HoNoURABLE MR. V. C. VELLINGIRI GOUNDER : I must thank
the Honourable the President for permitting me to omit the last few words.

The ryotwari system of land revenue, except in the permanently settled
province of Bengal and the proprietory and zemindari estates in all provinces
is the same all over India. But I have no knowledge of the periods of re-settle-
ment which makes for the enhancement of land tax every time in all provinces.
Bo far as the Madras Presidency isconcerned the land tax becomesliable to
enhancement every 30 years which is the period of re-settlement adopted.
This enhancement which is generally about 20 per cent. is based upon the
value of agricultural produce and is calculated by the officials of the Revenue
and Settlement Departments hy taking an average price for the past several
years preceding that period. These calculations are an elaborate process,
beginning with enquiries by the lowest subordinates and ending with the
final orders of the Board of Revenue or the Commissioner of Revenue as the
case may be. The approval of Government, as Honourable Members will
know, is a formal affair. It will be said that in arriving at its conclusions the
Government takes into consideration the cost of cultivation of various crops,
seasonal factors, the ryot’s own labour, average price for the past several years,
rental values of the lands, classification of soils, and, in the case of lands irrigat-
ed by channels and tanks, the classification of the irrigation sources, whether
it is first, second or third class and whether there have been remissions in the
past due to failure of watersupply and so on. As the collection of this informa-
tion, the calculations and the conclusions are arrived at officially, it is hardly
possible for the ordinary ryot to know how the calculations are made, the figures
on which they are based and how the conclusions have been arrived at. They
may be quite right as the figures are worked, but what I would bring to the
notice of the House is that these elaborate enquiries for re-settlement are pre-
ceded by a survey which puts Government to enormous expense and causes
much trouble and expense to the ryot. Further it is an indication that Gov-
ernment proposes to make an enhancement of the land tax in a particular
district before the elaborate settlement enquiries begin.

As the price of agricultural produce was fair during the pre-war years
and to some extent even abnormally high for a short time during and for some
time after the war, the agriculturist did not at all feel any difficulty in meeting
the demands of land tax. Now for the past four years the prices have
begun to fall from year to year. As the Honourable Members are aware, the
prices of some important products have gone down abnormally low and it
1 hardly possible for the ryot to make any profit from the land and in many
cases he is actually losing his capital. In spite of his difficulties he makes it &
point of duty to pay the land tax by raising money in whatever way he can,
pledging his goods, selling his food crops even or taking advances from traders

_under unfavourable conditions. It may be asked why the ryot did not save
and keep a reserve from the bumper period when prices were high to meet the
difficult times of today ? From a business point of view it is a right question
to ask. But the ryot’s position is different from that of an ordinary business
man. He is & man of nature, and put in a nutshell, he is generous and sympa-
thetic to all, content with what he gets and living for theday. The Honourable
the Leader of the House expressed it very well the other day when he said that
Government has nothing but admiration for the way in-which the agriculturist
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had been bearing his troubles in these hard times, ‘Those hard ‘tithés howevér
8o not premrige to pass away in the near future, and on the other hahd the
position of ‘the masses is becoming worse through the mubiplication ‘of adverse
factors, such as 'the Japanese boycott, protective duties, increase iin taxation
and increasing expenditure on administration—all of which either direetly
or indireotly affect the position of the agriculturist. It is’because the ryotis
attached to the land and does not want his land to be brought to market and
sold that be has so far borne these very hard times. But what is his positien
going to be in the future ? As I have said, in order to pay his land tax in these
difficult times he has strained every nerve; his capital steck, his precious
possessions have heen sold and he has borrowed up to thelimit -of
his capacity, and he has now come to the end of all his resources.
I leave it to Honourable Members to judge whether I have made
any exaggeration in stating these facts. Nobody also will deny that in such
times as these the agriculturist and his dependants must look to the Government,
the big zemindars and proprietory estate owners for help. And it is not un-
reasonable to ask that Government, who is the biggest land owner, and who
takes half the net profit of the ryots in proportion to the money value of his
crop should come to his rescue when the money value of his crop has gone
down below the rates calculated for fixing the assessment. In no way is it
possible for him to reduce his expenditure on cultivation. ~Already his standard
of living has come down in these years to the lowest level. It is a wonder to
the ryot that in spite of these abnormal conditions Government does not wish
to reduce the standard of living of its servants by even one per cent. The
position of the big landholders and zemindars is also getting worse for they
cannot collect their dues from tenants. They had to forego a very large portion
of it. In ryotwari areas renewals of leases are done at 50 per cent. of the ususl
rent and even that is not very easy to collect. 1 believe the same condition
prevails in other provinces also.

I may be permitted to say a few words about the presidency from which
I come. Taking all provinoes, Madras is the only province where the incidence
of land tax is the heaviest. Besides water rates, cattle grazing fees, tree taxes
are very high owing to recent increases by executive orders, in some cases
more than 100 per cent. without a corresponding increase of income. Being &
loyal and law-abiding people, district collectors find no difficulty of land
revenue collection and they take no interest to enquire into the actual condition
of the ryots and report it to Government, nor is any sympathetic report made
by one collector given due consideration by Government. The Government
would naturally boast of the easy collection of land revenue. "The stereotyped
season reports will be found all right. 8o for all official purposes everything
would be found quite satisfactory. It was mainly due to a cut motion passed .
in the last session of the Legislative Council of Madras by a large majority that
Government was pleased to open their eyes and show a small concession by
ordering a suspension of land revenue of two annas in the rupee in only nine
distriots. My Honourable colleague says in only five districts. This was in
spite of a large surplus budget. I would like to point out in connection with
certain concessions given to other provinces, so far as I understand from the
pepers and other speeches of Honoursble Members, that the reason which led
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other provinces which were fortunats enongh. to get remissions ofland tax, for
the past year angd this year would be found to be not in full justification of its
offcial report concerning them, but due to other causes.and the will and gene-
rous heart of the Government Member in charge and the head of the provinoce,
when they come to know the state of things in the rural parts personally and
unofficially. The people look to Government for justice. But Government
are not acting in that spirit. There is discontent and despair now among the
ryots of the country. 1 do not think it is good to Government themselves that
they should allow this state of affairs to continue. It is the proper time that
the Government of India should move in the matter when the whole agricultural
population of the country is in real distress in order that all Provincial Govern-
ments may take a bold and immediate step to give suitable remission in the
areas and thereby make agriculturists feel that Government have shown con-
sideration and justice in their present unusual plight. 8ir, let me quote a few
figures to show the incidence of land tax prevailing in some of the important
provinces :

Madras. paya Rs. 2-5-0 per. agre. .
Burma pays Rs. 2-3-6 per acre.

United Provinces pays Ra. 2-0-11 per. aore.
Bombay pays Rs. 1-11:0' per acre.

Punjab pays Rs. 1-11-9: per acre.

Bengal pays Re. 0-15-3 per acre.

And yet I have been told that the Punjab, the United Provinces and Burma
have already been fortunate enough to get sufficient and satisfactory remissions
in. their assessment. Sir, Madras heads the list in the matter of heaviest taxa-
tion. per acre. Apart from that, Madras is the province which had paid very
heavily to the Government of India on account of the Meston Award ; Madras
paid the heaviest contribution for several years which meant that that province
suffered very much at the time of coming of the new reforms. After all, at
the present time we are ot going to have any changes which will improve our
economic condition. I have placed before the Council the conditions that I
have found myself in the rural parts and my own experience ; and persons who
own a few more acres also feel and suffer the same consequences. Fortunately,
Bir, we have in the Honourable Sir Fazl-i-Husain, the Leader of the House, .
one who has well understood the difficulties of the rural people and who has done
much in the Punjab also for the ryots as the Revenue Member. It is not too
much to agk him to extend his sympathy to other provinces as well. T have
placed this Resolution before the Council to bring to the notice of the Govern-
ment the sufferings in the country, especially of the masses wha are moetly
dependent upon land. -

8ir, with these few words, I move my Resolution.

Tax HoNougABLk THE PRESIDENT: I may inform the House that
If?mposetoait'herethisafwnoon till the entire business on the list is disposed
(V)
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Tre HoNoURABLE 8ArRDAR BUTA SINGH (Punjab : 8ikh): Sir I must
confess I have little knowledge of the system of land tax prevailing in ryotwari
areas of Madras; but I know that unless prices improve reduction in all

money demands in direct ratio to the fall in the money value of commodities is
inevitable.

The Honourable the Leader of the House admitted the other day that the
income of the agriculturists had reached the vanishing point, and this is a fact.
Government having admitted the gravity of the situation cannot remai idle,
but must seek remedies to secure contentment of the people. I have therefore
great pleasure in supporting this Resolution. :

TueE HoNouraBLE MR. G. 8. KHAPARDE (Berar Representative) : Sir,

I wish to give my support to this Resolution for practical reasons.

4rm.  In India formerly both in Hindu India and Muhammadan
India the agriculturists used to pay a proportion of the produce of

his land as rent. In Hindu times it used to be one-sixth of the whole produce.
During Muhammadan times it was one-sixth of the whole produce. After the
Ain-i-Akbari the rates were reduced and altered in some places. But still the
thing went on. At the end of the year officers of Government went to the
fields, assessed it at so much, and from the produce they took the Government’s
share. That had this advantage, that in lean years or fat years Government
always profited or lost. It was a sliding scale and nobody could complain and

therefore in these large agricultural tracts in the whole agricultural Empire
there was no serious complaint.

Now what has happened ?—and this has happened practically within. my
lifetime and therefore I know something about it. In my province they dis-
liked the old way of getting produce. It was then pointed out that because
‘Government have to support an army and they must purchase grain, etc., why
ot take it as a share from the agriculturist and make it over to the military ?
Well, there was a long argument and ultimately 1t was decided that rent should
be fixed in money. That was brought into practice. But in those days the
gold mines had not come into operation nor were there silver mines putting every
week 50 much more metal on the market, so money was practically steady and
one rupee meant one rupee. Not as it is now, when a rupee means 12 annas
in the morning, and 13 annas in the evening and next day perhaps 18 annas.
All this is very disturbing to the agriculturist. The agriculturist depends
entirely on the land and he expects to pay the Government, pay his village
dues, and feed himself and his family and leave somgth.mg over.. Well thep
the poor man cannot do it now and do what you like, complaints on this
ground are there and will remain so long as we do not return to some kind of
gliding scale by which the rent will be determined by the actual produce. At
present as it is rent is not settled by the actual produce. Settlement officers
have settled it once for all for 30 years. In 20 years how many changes have
taken place. It was only a few years ago thatwe altered the value
of the rupee from 16d. to something else. And here we talked about it but
probably not much notice was taken. But the fact of it was that on going
home the rates had to be paid in rupees and the valve of the rupee was
changed, and it came to be that Government officers got 12 per mmtT
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promotion without any effort, and the rent had to be 12 per cent. more and
there was a great deal of trouble and we had to make representations and go
and appeal to the Viceroy. It may be said and it is considerably true to say*
that this has happened because the economics of agriculture have not been so
much studied as the economics of commerce has been studied lately. In com-
merce they understand everything and every bit of it but in agriculture even
in England agriculture has gone done and squires have disappearcd and castles
have been pulled down. So it comes about that the present civilisation is
more commercial than agricultural,—if I may be permitted to make use of these
words. In India agriculture has to be studied and I therefore support every
resolution which proposes an inquiry into this matter. The only way to get
out of the difficulty is to have an inquiry or to give a sliding scale or to have some
arrangement by which the incidence of taxation will not be altered from
year to year if not from day to day. This inquiry I certainly recommend
and I hope the Honourable Members of this Council will take this into con-
sideration that this is causing a great deal of inconvenience to the poor agri-
culturist and breeding a great deal of discontent and when discontent has once
been established it always becomes a favourable ground for all kinds of agi-
tation. I therefore recommend that as it happened in my part of the country,
the Government officers came and they made certain remissions, remissions
have been given this year but the remissions in one province do not amount to
the remissions in another and what is given in one province is not good enough
for another province and so discontent goes on from year to year. And I
wish there was some comprehensive mode of going into this matter and
settling some sliding scale by which the rents of agricultural land will be
altered or increased according as the produce increases or is reduced
and the prices of them become different. It involves so to say the func-
tioning of three variables. First your prices vary from day to day. An-
other function that varies is produce which varies from day to day. And
there is the function which has now been introduced which makes it still
more difficult, that is money itself losing and gaining in value. Money has be-
come an article of commerce rather than d standard of value. Asitisin India
now, silver is not 8o much a standard of value as an object of commerce and
like objects of commerce it becomes cheaper here and dearer there and it be-
comes part of capital and I believe that all people who deal in stocks and shares
have the same kind of trouble. I would like that agriculturists, wherever
they may be, whether in Europe or India, should have some fixed standard
by which they can be assessed. Otherwise that great yeomanry which
fought battles and was the strength of the people will disappear. You may get
mercenary soldiers and strong soldiers but not patriots. So in order to bring
this state of things back into India and elsewhere, I support this Resolution
heartily wishing that, though nothing can be done in one day or by one
resolution or one inquiry, a steady endeavour should be made to bring
back the agriculturist to where he stood before.

I support this Resolution, Sir. .
TugE HoNouraBLE KHAN Barapur Mian Sig FAZL-I-HUSAIN (Educa-

fion, Health and Lands Mémber) : Sir, I want in the first place to appeal to
the House first to undeérstand the purport of the Resolution and then to”address
itself seriously to the consideration of the recommendation contained. in the
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_Resolution, and, thirdly, to remember that they are the Central Legislature
and the Upper Chamber of the Central Legislature and have passed no end of
Resolutions in support of provincial autonomy,—that this House has times
out of number said that what we want is not imperialism, not centralised govern-
ment but what we want is provincial autonomy, liberty to the provinces to act
in the way local conditions demand and that the system of government at the
centre should be federal and not centralised or unitary. Fourthly, they should
remember the Indian proverb that when you want to offer some charity for the
benefit of the soul of your grandfather it is not right that you should go to a
sweetmeat-seller’s shop and do it at his expense.

One Honourable Member, Sir, today spoke of the Madras ryotwari peasant
being ground down under the heavy taxation of Rs. 2-5-0 as against the poor
man who paid less in other provinces. Does not the Honourable Member know
that Madras is probahly the most solvent province in India, which means the
richest ¢ (4n Honowrable Member: ‘‘ No, no ™.

TeE HoNouraBLE MR. Y. RANGANAYAKALU NAIDU: Of course
it pays a very high rate of taxation. It is not rich in other respects.

TrE HoNoURABLE KHAN BaHADUR MiaN Sir FAZL-I-HUSAIN : Is it
really the modesty of the Honourable Member which makes him contradict
that the Madras Presidency’s financial position is better than that of otheg
provinces, that in education and other matters it is far ahead of the other pro-
vinces ? And why ? Because Madras people are good, sensible, clever people,
who, if they collect money, spend it profitably on themselves. What is wanted
in India ? Development of the country. How can you develop your country
if you have not got the means to develop it ?° In Madras the Administration is
far ahead of many other provinces. Iremember 20 years or more ago when I
met some Madras friends and some friends from Bengal and other provinces.
This conference was. called with the object of deciding whether the matricula-
tion examination should be conducted in the vernacular or in English. The
Madras representative said that they would like to introduce the teaching of
English, if not in the 1st primary standard at all events in the 2nd, while we
thought that it was high time it was introduced in the middle form. You
cannot have all the good things of this world without spending some money
for them. Who else has got to find the money ? You cannot expect ‘it to
come from England. However, that is by the way. The fourth point was
that this House should remember that there is such a thing as a Provincial
Legislature functioning in each province, that those Provincial Legislatures
have a stronger elected element on them than this House possesses and that it
cannot be said that she Provincial Legislatures are less representative of the
people than this- House, nor can it be said that the Provincial Legislatures are
less cognisant of the needs of the agriculturist, remembering that the represen-
tation of the agriculturists on Local Legislatures is stronger than it is on this
House.

Having drawn the attention of the House to these four or five points, Sir,
T venture now to ask the House to closely examine the wording of this Resolu-
tion. The Resolution amounts to saying this, that in India, excepting sueh
portions- as are under a permanent settlement, the incidence of taxation is
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unduly heavy, although the Resolution does not state whether it is unduly
heavy today or it has been unduly heavy all along, whether it is unduly heavy
since the fall of prices or whether it was unduly heavy even before the fall of
prices. But I understood the Honourable mover’s speech to mean that his
complaint was due to the fact that prices have during the last four years fallen,
and fallen heavily. Am I right ?

Tue HoNoURABLE MRr. V. C. VELLINGIRT GOUNDER : Yes.

TaE HoNOURABLE KHAN BAHADUR Mian Sir FAZL-I-HUSAIN : Then
this is his first assertion, his first allegation. Iam not prepared to quarrel with
him over that allegation, although presently I will be able to show that his
statement could not apply to all parts of any province, although it would apply
to several parts of each province. Now, take the case of the Punjab. There
are districts which were settled before the rise of prices. In the matter of
production and in particular in the matter of prices you cannot find fault with
those settlements which took place before the rise. There are other districts
which were settled during the time of these high prices, and here undoubtedly
the tendency was for the settlement to be heavier than would have been the
case had there been no high prices prevailing at that time. Therefore, in each

rovince you cannot but categorise those cases with which you cannot find

ult and those with which you can find fault. If so, then apparently the
general allegation that the assessment is unduly heavy as applied to a whole
province cannot be made. If yousay, “Oh, well, the assessment is unduly
heavy ; let usreduceit by so much throughout the province ”, you will be
doing an injustice. You will be giving remissions to those who are not entitled
to them,—to those who were assessed before the prices soared up,—and you will
be doing very little for those who really deserve help. I am, 8ir, trying to em-
phasise the difficulty in generalising from particular facts in the sort of House
that ours is. If Honourable Members remember what I have told them, if
they have in mind what the Honourable mover himself has stated, what the
Local Governments do in these hard times, and remembering that these hard-
times are not peculiar to India only—these are hard times which India shares
with the rest of the world, and if you remember marg-i-amboh jashn darad
When there is a calamity, a calamity which we share with a very large number
of people, that is not altogether a matter for very keen regret because we have
not been singled out by Providence for being visited with the calamity ; so
the natural thing for Local Governments to do is to deal with the case of each
district on its merits. What my Honourable friend Mr. Khaparde has said is
an idea which has been taken up very seriously by several provinces. A sliding
scale has been devised, so far as I know, in the Punjab, for those districts where
assessments Have taken place during the time of high prices. They treatthe
price fixed by the Settlement Officer as the price for the purpose of assessmsut
48 due, and see whether the present prices have fallen below, and to the extent
to which they have fallen below it, Local Governments give relief in that parti-
cular area.. My Honourable friend, however, I am afraid, has not quite realised
that any attempt at uniformity amongst the provinces is impraoticable. Con-
ditions vary so enormously. Ihoweveragree with him that when it is heagd
that in the United Provinces a remission of four annas or two annaas is: givem,
‘people in the Central Provinces say, ** Look, our Government is a rotten one:;
they are very unsympathetic! Look at the United Provinces Governor ; he
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’has given a remission whereas we have got none ”’. They have naturally heard
that there has been a remission in the United Provinces. They have seen the
newspapers. But they have not got information in what particular area that
remission has been given, what were the peculiar circumstances of those areas
and all the attendant circumstances. They know of only one thing, that a re-
mission has been given, and that they have not been given any, and therefore
oconclude that they have been unjustly treated. Thatisa very dangerous thing,
Sir. When ideas like these are spread amongst the ignorant people, naturally
the harm done is incalculable. Thereason why I am talking very frankly is
this. I have had experience since the reforms of spending money on beneficent
activities as a Minister for five years. So I know perfectly well how those who
want to help the beneficent departments of their province feel. They want
money and at times they are not very scrupulous as to where that money comes
from because they really cannot do much unless money is forthcaming. After
that term of five years I had experience as a Revenue Member, when 1 came
in very close contact with the vast agricultural population of the Punjab. The
Punjab has the benefit of having excellent Colonies wherein the condition of
the agriculturist during the time of high prices was excellent. The standard
of comfort rose and they began to think of themselves as quite civilized, later on
developing a taste for Ford motor cars and so forth, Then I saw the time when
year after year I had, much to my regret, to recommend remissions, suspen-
sions and the rest. But I realised that as long as one treats the people equit-
ably they do not complain. They realise that all that can be done is being
done for them and that there are calamities over which the Government has
no control and therefore they cannot expect things which are not within the
power of any Government to vouchsafe to them. But it must be remembered
that unless Legislatures act in a reasonable manner it is extremely difficult for
‘Local Governments to respond to their recommendations -either for relief or
improvement. I think in the Punjab we were the first to pass the Land
Revenue Amendment Act, under which assessments were regulated, increases
on past assessments were regulated and the whole method was brought under
statutory sanction instead of the procedure which had been previously followed.
The United Provinces followed suit and the Central Provinces also passed simi-
lar legislation. I remember very well that Bombay also tried to fall into line,

But our friends the Madras people wanted to be too clever. At times they
want too much. They think that either they must have the whole loaf or none at
all ; they will not have half or even three-quarters, with the result that although
Madras more than once tried to legislate, it did not come off. But after all none
of us here is as competent to pronounce on the rights and wrongs of remission
of land revenue of any particular crop as the Madras Legislature itself and the
Madras Government. My advice, Sir, to the House is not to condemn any
Local Government unheard. I have been a member of a Local Government
myself and I know how keenly Local Governments resent being sat upon
either by the Central Government or by the Central Legislature. They have &
feeling that they are being judged without being heard in their own defence,
‘and I 'am sure thesense of justice of this House will prevail and will not allow
this House to pass a general Resolution condemning a Local Government for
‘having failed to take suitable action when there was need for that action to be
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taken. I have here a summary of the various actions taken by various Local
Governments. I have mentioned the case of the Punjab which is moving in the
direction of a sliding scale. In the United Provinces I understand a committee
actually sat and a sliding scale was devised. How many United Provinces
landowners would be prepared to subscribe to this Resolution saying that land
revenue be reduced by a half or one-third or one-quarter. The rent of the
landlords also goes with it. Will they be prepared to agree to that? And
is it for this House to say that Local Governments should do this or that, when
they know perfectly well that every Local Legislature has discussed this subject
in its own province. After all, the Central Legislature has certain rights, and
80 also have Local Legislatures. And if we have certain privileges we have
also to respect the privileges of others. If we have any regard for the constitu-
tion we should honour it by not trespassing upon the privileges to which
Provincial Legislatures and Governments are entitled.

One point more, Sir, and that was the point which Mr. Khaparde gave as &
reason for his support to the Resolution. He said, “ I am all for enquiry ”.
Well, the spirit of enquiry in me is no less acute than in him ; but where is the
enquiry ? The Resolution simply says—and it isin terms which you cannot
possibly misunderstand—it recommends to the Governor General in Council
that a general reduction of tax be made according to the needs and conditions
of each province. If, Sir, the Government of India were to accept this Reso-
lution what would it mean ? It would mean that the Revenue Member, that is
my humble self, would call a committee of certain people, probably officials,
and visit each province, sitting in judgment on the Legislature as well as the
Government of that province. It would take me some time, Sir, to complete
that tour of inspection. And would the Local Governments tolerate such a
course on the part of any one ? I am sure that neither the Honourable Mem-
bers sitting opposite would like me to do it, nor would Local Governments
submit to a thing like that. It could not be done. That is what I meant when
I said I wanted Honourable Members to realise the implications of the recom-
mendation contained in this Resolution. The question then is, to what extent
can I accord my support to this Resolution ? There is a great deal, Sir, of the
speech of the Honourable mover to which I can accord my support, and to the
spirit which actuates his speech I can accord my sympathy ; but as for the
wording of the Resolution, it is such that it precludes me absolutely from
agreeing to the recommendation embodied in it. I trust that my sympathy
with the object of the Resolution, my support to many parts of the speech of
the Honourable Member, will go far to satisfy the House that this House 18
in sympathy with these two things, but as to the actual recommendation
contained in the Resolution, neither I nor this House can possibly accept
it.

Tue HoNouraBLE Major Nawas Sir MAHOMED AKBAR KHAN
(North-West Frontier Province: Nominated Non-Official): Sir, I have
full sympathy with the Honourable the mover of the Resolution, but my
Honourable friend Mr. Khaparde made a remark that in the time of the Hindu
administration the land tax was one-sixth of the whole produce. I have been
& student of history and I read history very minutely. I think no ruler, whether
Hindu or Muslim, has ever taken more than the tithe as land :ax. The
Mahrattas were. called Tobbers on account of their high exuctions but they
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never took more than tithe from their own subjects which was called surdesh-
mukhi. When they invaded hostile country, they used to demand chauth.
From the Honourable Member’s speech it was understood that it was one-terith
of the whole produce. That was not so, but it was chauth. Muhammadans
had always taxed according to the Ain-i-Akbari. Nobody, according to that
book Ain-i-Akbari was taxed more than one-tenth. Tithe has always been the
amount of tax taken during the Muhammadan period, and that has been the
case with Hindus and Muhammadans from time immemorial. It was not so
only during the Muhammadan period ; but the Muhammadans took this form
of land tax from the Greeks. A tithe has been the biggest share that the Gov-
ernment could ever ask the people in the way of tax.* It has been said that it is
for Local Councils to decide the reduction in land tax. Resolution after
Resolution has been passed for the reduction of land revenue. I can point out
to my revered Leader, the Leader of the House, that in the North-West Fron-
tier Province two Resolutions were successively passed for reduction of land
revenue, but no action has been taken by the Government on those Resolutions.
This question has been in the forefront both in the Local Councils as well as in the
Imperial Council. Calamity is talked about. May I ask if there is no calamity
every year ? Some sort of thing does happen every year. What are we to
do.?” Where are we to go ? There must be some central authority to find out
some means to remove the calamities and where is that place ? We mupt
go to some place to get our grievances redressed. In the Local Council with.a
vagt majority a Resolution to reduce the rates was passed. No action. i taken
there. No action has been taken by a great many of the Local Councils, When
we put forward this Resolution, you tell us——

Tea HBoNourABLE THE PRESIDENT: Wilk the Honourablee Member
please address the Chair ? ’

Tug HonouraBLE Major Nawas Sfte MAHOMED AKBAR KHAN:
8ir, that is the state of affairs prevailing in the country. I have full sympathy
with the mover of the Resolution, because, Sir, in some of the districts
remission was made when the price of wheat, barley, macca and rice
was something like Rs. 5 to Rs. 7 in the case of wheat, Rs. 4 to
Rs. 5 in the case of barley and Rs. 3 and Rs. 4 for macca. Assessment was
made on the basis of those rates. Now the prices have fallen considerably.
Has there been any reduction in land revenue corresponding to the fall in
prices, and has there been reduction in the water rate ?

THE HoNouraBLE KHaN Banapur Miax Sie FAZL-I-HUSAIN : ,Theno
was last year in the Frontier Province.

Tre HoNoUraBLe Masor Nawas S MAHOMED AKBAR KHAN:
Fhere was.a very slight remission which did not correspond to the- depression
sid the fall in market prices. Amn anna ov two.does not make any difference.
Wheat was sold at Rs. 8 a maund ; today it is less than Rs. 3., Assessment
wes made when the prive wae Re. 8 » mauneé.  Sir, when alione and land
pevenue is paid to Government, there is no margin to the cultivator to clothe
and feed himself and his family. Theve is some margin I admis in the sugee-
pame crap, but on account of excesaive rains the output of juice csHed ghur
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gets rotten and no lumps can be made properly out of it and the poor euiti-
vator is put to great trouble, because he has to pay a very high rate of abiara
without getting any remuneration in the way of selling his ghur. What is the
result ? The poor cultivator then has either to sell his bullocks or ask for a loan
with & high rate of interest from the local sahukar, or to fall back on his
landlord if the landlord has anything to offer him in the way of aloan with-
out interest. The result is that he cannot pay the Government taxation and
clothe and maintain his family, If the landlord has money, he finances the
eultivator and advances enough money to pay his land revenue. If the land-
lord has no money, then the cultivator has to sell his bullocks and ploughs and
be deprived of the necessaries for agriculture.

Sir, as I said, prices have fallen considerably and nothing has been done in
the way of reduction of land revenue or abiana. The rates of corn are the stabi-
liser of the other commodities in India and if there is depression in the corn
market there is depression also in all other branches of trade. Now, Sir, when
there is depression in trade there must be a lowering of fees of the pleader,
doctor, attorney and school fees as well as of the wages of all craftsmen of
skilled and unskilled labour throughout the length and breadth of this country.
As it has come into praetice, I should say that there should be corresponding
retrenchment and reduction in the scales of pay of all the Indians in service so
aa to provide relief to the peor cultivator by reducing his land revenue and
wadter rate to such a level that he should be able to work contentedly withou$
inourring heavy debts in order to pay up the Government demands of land
revexue and water rate.

Sir, the condition of the cultivator of today is most deplorable, miserable
and pitiable. The most urgent business before the Government, therefore,
is 0 devise some means in order to ameliorate the econdition of these wretched
people te at least the level of the commen labourer.

Tre HoNouraBLe THE PRESIDENT: The Honourable Member has
already exceeded his time.

. Tne HoNouraBir MaJor Nawas 8ir MAHOMED AKBAR KHAN:
8iz, I will finish with your permission i five mimrtes.

Tur HonouraBLe TR PRESIDENT: The Honourable Member will
biing his remarks to a close.

Tak HoNoumraBie Masor Nawas Sie MAHOMED AKBAR KHAN:
Well, Sir, if that.is yous order, then ] have nothing more to say but I whale-
heastedly support the Resolution and I must say that if it is ordamed that prices
sheuld be low, the Government must see its way to reducing the taxation on land.
8iz, it is the duty of the Research Department ta find out some valuahle

sticles, the cultivation of whiech might relieve the present depression and
ke the peasantry contented.

THE HonourAaBLE Mz. Y. RANGANAYAKALU NAIDU (Madras:
Non-Muhsmmadan ) : Sir, althqugh I am net g gaod speaker, being only
& cultivator, I want to say a few words in support of the Resolution. For these
four years we have had great depression. The Monoursble the Eeader of the
House said that it'might eantinue for one year or for two years. It is not so.
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It has been so for some time, without any improvement in the prices of commo-
dities. For these four years the agriculturists were not able to pay their
land taxes and they are driven to the plight of their cattle being attached and
sold. Tt is the result of this depression that we are exporting large quantities
of gold from India to England. They are not selling gold for the high price
it fetches, but they are forced to sell it to meet the gist demand. Sir, cultiva-
tion is not paying and so land is neglected and not cultivated, and landholders
are not able to pay their debts and their dues. They are therefore forced to sell
all their lands to the creditors. If this depression continues for another two
years these lands will come to the Government automatically. There is no
doubt, as the Honourable the Leader of the House said the Madras Government
gave a remission in land tax to the extent of Rs. 31 lakhs. That was not a
real remission for all the districts but only an increment remission in Malabar,
Tanjore, Godavari and Krishna districts. That was done only after two Re-
solutions were passed with a large majority in the Madras Council. Of course
that was hardly sufficient to meet the situation. It israther difficult to culti-
vate the lands in future unless some further remission is made. What can the
poor ryot do otherwise ? So I request the Honourable Members of the House
to support the Resolution and especially the Leader of the House.

Tae HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE (East
Bengal : Non-Muhammadan) : Sir, in Bengal there are so many permanently
settled estates that I fail to understand how this proposition will apply there {
That being so, the whole scheme of permanent settlement with regard to Bengal
will undergo a transformation to a large extent. I should like to be enlightened
in this matter.

*TeE HonouraBLE Mr. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Sir, as I do not wish to waste the time of the House, I will only
touch on two points: The Honourable the Leader of the House asked that this
Resolution be moved in the Local Council. Perhaps he lost sight of the fact
that this is a reserved subject. It has not been transferred to the Local Legis-
lature to decide and on the reserved subjects the Government of India has
still a good deal of say—they have a controlling interest and they can do a lot.
As regards the various reasons of the Honourable the Leader of the House,
I would remind him that he left the Punjab just when this depression had
started. Perhaps the Finance Secretary will bear me out when I say that it
started in November, 1929, and from that time we trace the fall in prices. The
Leader of the House left a few months afterwards ; so he did not have thorough
experience of the condition of the local people in the Punjab. These people no
doubt moved the Local Council, but the Local Government has got its own
problems. It isfor this reason, Sir, that we have brought the matter to the notice
of the Government of India so that they may press their view on the Local
Governments. ’

For these reasons, Sir, I support the Resolution.

Tar HoNourABLE MR, V. C. VELLINGIRI GOUNDER : Sir, I must at
the outeet thank the Honourable the Leader of the House for giving great

* Bpeech not corrested by the Honourable Member. : i
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credit to the Madras Presidency for several advancements in the way of educa-
tion, civilisation and cleverness. No doubt Government will find such clever-
ness that they will get their work done by the Madras people. Apart from that,
our position economically is not in any way different from the rest of India.
The Honourable the Leader said that our province is solvent. I do not know
on what basis he has given out that opinion. If what he said on previous occa-
sions is true that the whole of the country areas are suffering, I ask if that state-
ment is not to be applied to Madras ? Compared to other provinces Madras
may have advanced to some extent educationally. But it should be consi-
dered whether the prevailing methods of education has brought any good to
the country. On the other hand, it has been said by all experts on education
that the present form of education is'causing the country a tremendous waste.
Only the other day I tabled a question to find out the numbers of unemployed
graduates. No doubt in that list Madras might head the list. I have no figures
to compare with the position of the graduates in other presidencies. We are
suffering as a result of certain wrong principles—wrong methods. We are
wasting our money and Government praise us for the way in which we are
wasting that money, and when we approach Government for a solution to
arrest that waste, we are made to understand that Government are investi-
-gating.

Sir, the Honourable the Leader of the House said that this is a provincial
question, and that this should come up when provincial autonomy comes,
We ryots are not very much interested when autonomy comes. Until that
time, the ryots have to keep body and soul together. We have, as pointed
out by my Honourable friend, watched the effects of any number of Resolu-
tions passed by the Legislatures in the provinces. They share the same fate.
8everal Resolutions were passed to the effect that the land tax should be re-
duced. I remember also that several Resolutions have been passed to the
effect that every re-settlemient arrangement should first come up before the
Legislature for consideration and approval. All these enhancements of land-
revenue are made arbitrarily by executive action. The whole thing has been
done, as I gaid in my original speech, by working out certain figures. If you
thoroughly examine it, you will find that in many cases it has no bearing at all
to the income which the ryot gets. We have come here to represent the griev-
ances of the masses. Government have already given remissions of land tax
in crores in several provinces such as the United Provinces, the Punjab, and
to some extent in Burma too ; I am told. If such remissions are being granted,
T must ask the Honourable the Leader of the House whether there is any basis
for those remissions. If their calculations are correct, these rates, once fixed,
should be found to be workable until the period of re-survey and re-settlement.
The general idea of the people is to pay whatever the Government asks. They
think that the rate of taxation would be right and that Government will always
come to their rescue if people are found to be suffering and feel distressed. It is
more or less the general idea of the mass of agriculturists. They are dependent
upon the support of the Government, and they are paying tllese taxes as a
duty, whether they have facilities to pay or not, from their own earnings up
to their capacity.. A comparison was made with the permanent settlement
and it was said that the permanent settlement rates are very heavy compared
‘with the ordinary ryotwari rates. ‘I have no direct knowledge of the permanent
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settlement rates and its relation with tenants, bat I have heard in conver-
sations with my friends 'who own permanently settled tenures that their posi-
tion is quite different. Tenants in many places find a very sympathetic land-
lord in the zemindar or in the owner of a big estate.

Tae HoNouraBLE MR. JAGADISH CHANDRA BANERJEE : They
do find in many cases.

Tre HoNoumasLe Mr. V. C. VELLINGIRI GOUNDER : I have
heard that if a zemindar is entitled to get a rupee from the present,.on account
of the present economic distress he will not press for more than eight annas
in the rupee, or even less. But I have heard zemindars say that they have
to pay more than what they get to Government as they have permanently
agreed to pay this amount to the Government.

Tee HoNourasLe Mr. JAGADISH CHANDRA BANERJEE: But
that is with regard to cess that they pay more, not in land revenue.
Tee HoNouraBLE MRr. V. C. VELLINGIRI ‘GOUNDER : Further
they are prepared to show any amount of leniency in the collection, and
—_— they are doing it as a sort of help so as to keep
their mutual good relationship. If there has been
any troubles in a zemindari, it is due not to any political reasons, as some
people attribute, but merely to economic conditions, and if a zemindar is a
sympathetic gentleman, he is always willing to forego a large portion of his
income and make the ryot live as comfortably as possible. Bir, in ryotwari
tracts, the settlement rates, which looked at the beginning to be very small
when compared to the income which the ryots were getting several years back,
when prices were high, the settlement rates have been raised gradually every
30 years. Now the ryot hardly finds money from the resources of his land
due to very low prices. No doubt, as my Honourable friend Mr. Khaparde
has observed, if there is a sliding scale it will be an immense benefit to the
ryot. He will be prepared to pay a higher rate when prices go up and he
will expect in return a benefit from Government by way of the acceptance
of a lesser share of the income when prices go down.

Sir, this Resolution only records the opinion of the Central Legislature.
It does not amount, as the Honourable the Leader of the House said, to any
censure on any particular Government. We merely express the opinion that
the position of the ryot is very difficult, and since the settlement rates are based
upon the past value of his crops, which value has gone down very low during
the last four years, we advise Local Governments to consider their condition
sympathetically. After all the Government of India have got a final say in the
matter as land revenue being a reserved subject it is proper thatthe Central
Legislature should discuss this matter,and its opinion will have great weight,
and thus the ryots will have a better chance of having their appeals considered
more favourably. It has been said by several Honourable Members of the
House that Resolutions in Local Councils which have been passed unanimously
ar by overwhelming majorities do not receive proper consideration at the hands
of Local Governments. All this supports my plea. The suffering has been
widespread throughout India and it is in the fitness of things that the Central
Legislature should express its.gpinion in the form in which it is here expressed.
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Sir, I therefore move my Resolution for the aaceptanae of this Fouse.

Tae HoNOURABLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN : Juet
one word, Sir, as to Madras. The Honourable mover takes exception to the
po‘licz pursued by the Ministry of Education in his province. Iam nat here
to défend that Ministry. If the majority of the Local Legislatures are of
that view they canno doubt throw out the Ministry tomorrow. All I knowis
that the Madras system of education has enabled young men from Madras to
obtain the greatest possible benefit out of the Indianization of the Indian Civil
Service, and every province of India has the benefit of young Madrasis as civil
officers in it. Thesecond point which strikes one, and it has often been
poticed by people belonging to other provinces, is that the Government -of
India Secretariat is mostly monopolised by brilliant young graduates of
Madras.

Tre HoNouraBLE MRr. JAGADISH CHANDRA BANERJEE: It s
absolutely true.

TrE HoNouraBLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN : Well,
there youare ! No better proof could be given than the testimony of a Bengali
who was the predecessor of the Madrasi ! (Laughter.) However, let that pass.
Turningto the business before the House, I do not know what the Leader of the
Party to which the Honourable mover belongs intends in this matter. I un-
derstood him to say that what he wants is not a recommendation to the Gov-
ernor (leneral in Council to effeot a general reduction of taxation but to invite
the attention of Local Governments to the expressions of opinion in this House.
Ifthat is what is wanted I am prepared to undertake to communicate the debate
to Local Governments and they can take such action as they feel inclined to do.
If he wants anything more to be done then I must plead my inability. I
would like to know if the Honourable mover will withdraw his Resolution on
that basis or whether he wishes that the House should proceed to a division ?

Tux HoNourasre Mr. V. C. VELLINGIRI GOUNDER: In view of
the fact that the Honourable the Leader of the House has given sympathetic
consideration to it and has promised to do what he can by communicating
the views of this House to Provincial Governments, I beg leave to withdraw the
Resolution.

The Resolution* was, by leave of the Council, withdrawn.

LEGAL PRACTITIONERS AMENDMENT BILL.

Tur HonNouraBLE Mr. VINAYAK VITHAL KALIKAR (Central
Provinces: General): Sir, I have to make a motion at the fag end of the day
and T do not want to detain this House so I shall finish as soon as possible.
The proposition that stands in my name is :

‘ The, the Bill to amend the Legal Practitioners Act, 1879, be circulated for the pur-
pose of elidting opinion thereon by the 1st December, 1933.”

As I sad on the last occasion, there have been cases decided by the various
High Courts in India in which we do not find unanimity of decision. Some
High Courts bave assumed jurisdiction under section 13, clause (f), and by
assuming jurisdrtion they have begun to interfere in the private activities of a

* . V-sde page-2006, anie.
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pleader. Other High Courts have decided that they cannot under the two
gections, sections 12 and 13, interfere in the private activities of a pleader.
Qur Acts, Sir, are more or less based on English law. I cannot do justice to
my case without quoting a famous English case on this subject. It is the
famous English case decided by the Privy Council about Wallace. It is
reported at page 140 in 4 Moore New Series and the remarks will be found at
page 157. 1In that case Lord Westbury observed as follows :

* When an offence was committed which might have been adequately corrected by
that punishment and the offence was not one which subjected the individual committing
it to anything like general infamy or an imputation of bad characters so as to render his

remaining in the Court as a practitioner improper we think it was not competent to the
Court to inflict upon him a professional punishment for an act which was not done pro-
fessionally and which act per se did not render him improper to remain as a practitioner
of the Court ".
After that, Sir, recently a case has been decided by the Punjab High Court,

I am sorry I cannot quote the case, because it has not yet been reported in any
law report. But in that case it has been decided, Sir, that pleaders taking

rt in political activities have not committed any offence under sections 12
or 13 of the Legal Practitioners Act. So my submission is that the law on
this subject is practically in a nebulous position and an amendment of the
present section as suggested by me is necessary in order to reconcile conflicting -
judgments in the various High Courts on these two sections. I therefore submit,
Sir, that the Bill to amend the Act be circulated for the purpose of eliciting
opinion thereon by the 1st December, 1933.

Tae HoNouraBLE MR. J. BARTLEY (Government of India : Nomi-
nated Official) : Sir, at this late hour, I propose to say very little on this
motion. It is not necessary to oppose this motion for circulation, because it is -
a recognised convention of the legislative processes to which a Bill is subjected
in its passage through the Indian Legislature that acceptance by the House
of a motion to circulate a Bill for eliciting opinions thereon does not involve
acceptance by the House of the principle of the Bill. Therefore acceptance
of this motion of the Honourable Mr. Kalikar does not imply that Government
in any way accept the principle of this Bill. As a matter of fact Government
are strongly opposed to the principle of this Bill. Mr. Kalikar may have
made out a case for amending the Legal Practitioners Act, though this section
of it has survived since 1879 with one small amendment in 1896. Buteven
if the Honourable mover has made out a case for removing some doubts s to
the interpretation of this section, he has not made out a case for removing
those doubts by an amendment in the direction which he himself proposes.
It would be just as logical and indeed it would be more defemsible to
amend the section to make it perfectly clear that it is within the competence
of High Courts to take disciplinary.action against a legal practitoner for an
offence other than an offence committed in connection with his professional
activities. In 1920 an Act was passed in Bombay, the Bombay Pleaders Act.
‘The corresponding section of that Act conveys very clearly tbe intention then
entertained by the Bombay Legislative Council that there siould be no doubt
that reprehensible activities on the part of legal practitiovers were not confined
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to activities of a professional nature. The wording of the section is very
brief and very simple. It runs thus :

* The High Court may aunpend or remove from practice or may fine or reprimand &
pleader on reasonable cause ’

In 1926 the Indian Bar Councils Act came before the Indian Legislature.
Section 10 of the Bill as originally drafted omitted to make it clear that conduct
other than professional conduct was auned at by the section. It was in the
following terms :

* The High Court may, in the manner hereinafter provided, reprimand, suspend or
remove fron} practice any advooate of the High Court whom it finds guilty of professional
misoonduct ™.

The Select Committee inserted the words * or other ” after the word “ pro-
fessional ”” and before the word ** misconduct ’, because they were of opinion
that the expression did not cover the whole range of cases in which it might be
necessary to take disciplinary action against a legal practitioner. Had this Bill
of the Honourable Mr. Kalikar proposed to amend the Act in that direction we
should probably have found ourselves in agreement with him, but in view of
the direction which his Bill takes, although as I say it is not necessary to oppose
this motion for circulation because it commits the House to nothing, Govern-
ment are completely opposed to the principle of this Bill.

Tue HoNoUrRABLE THE PRESIDENT : Motion made :

* That the Bill to amend the Legal Practitioners Aot, 1879, be circulated for the
purpose of eliciting opinion thereon by the 1st December, 1933.”

The motion was adopted.

ELECTION OF TWO NON-OFFICIAL MEMBERS TO THE STANDING
COMMITTEE OF THE DEPARTMENT OF INDUSTRIES AND
LABOUR.

Tre HoNouraBLE THE PRESIDENT : Honourable Members will pro-
ceed to elect two Members to serve on the Standing Committee to advise on
subjects other than “ Roads ”” and *“ Broadcasting ” dealt with in the Depart-
ment of Industries and Labour. There are three candidates for two vacancies.
Voting papers will be handed round and I ask Honourable Members to vote by
striking out the name of one Member for whom they do not wish to vote.

(The ballot was then taken.)

ELECTION OF TWO NON-OFFICIAL MEMBERS TO THE STANDING
COMMITTEE OF THE DEPARTMENT OF COMMERCE.

TsE HoNoUuraBLE THE PRESIDENT : Honourable Members will also
proceed to elect two Members to serve on the Standing Committee to advise on
subjects in the Department of Commerce. There are three candidates for two
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vacancies. Voting papers will again be handed round and I ask Honourable
Members to vote by striking out the name of one Member for whom they do not
wish to vote.

(The ballot was then taken.) -

TaE HoNourABLE THE PRESIDENT : The result of both these elections
will be announced later.

The. Council then adjourned till Eleven of the Clock on Wednesday, the
13th September, 1933. . '



*APPENDIX.
BIHAR AND ORISSA.

General List No. No. of Indians. No. of Indians No. of Europeans on
on leave. Jeave.
1—42 1 . 10 ’
4366 7 . ' 8
67—106 20 3 7
28 Indians—3 on leave (1) or 10*7 per cent.; 77 Europeans—20 on leave (1) or
26 per cent. -
BENGAL.
1—40 7 . 10
41—80 7 S 8
81—120 28 1 3
121—160 4 . 1
161—167 ‘ 4 . ..

63 Indians—1 on long leave or 15 per cent.; 104 Europeans—19 on long leave or

18 per oent. ,
E Uwitep PrROVINOES.

1—50 6 2 1
51—100 8 2 14
101—189 46 1 6

80 Indians—5 6n long leave or 8°3 per cent. ; 129 Europeans—381 on long leave or
Indians—151, 9 on long leave.

24 per cont.  Grand Total .. Fyroneans 310, 70 on long leave.
@ [ o 3
R B . g .
s HHE HIEE NS
2 g | & 5
2| & | 3£ E i | 25| 8
No.post 8. .. 97 80 | 101 115 83 91 83 45 23 608
Add—G. of I.+ 8 7 8 9 7 8 5 4 21+ 58
= 750
Deduct—Listed—| 21 17 22 25 18 20 14 10 5| — 152
Total 8. posts . . 84 70 87 99 72 79 54 39 20 = 604
Total men on 170 | 136 167 189 | 135 137 106 79 39 | = 1,158
1st July, 1933.
Theoretical 170 | 142 176 | 201 146 160 110 79 41 | = 1,225
strength.

* Vide page 234, ante..
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Listep,
Assam.
Benggl——l&from P,rovmcisl Cwnl Servme a.nd 4 from Bar out of 22.
Bihar and Orissa—9 from Provincial Civil Service and 2 from Bar out of 14
Bombyy. "
United Provinoes—16 from Provincial Civil Servioe gnd 2 from Bar out of 25

Punjab—I18 out of 18,
Central Provinces—10 out of 10.

Madras.

(266),





